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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
LUCKNOW CIRCUIT BENCH
Registration 0.A. No,30 of 1988 (L)
Harish Chandra & Another ....,. Applicants

Versus

Union of India & Others cecses Respondents

Hon.Mr.Justice U.C.Srivastava,VV.C.

‘Hon, Mr. A.B.Gorthi, Member (a)

(By Hon.Mr.Justice U.C.Srivast ava,V.C.)

The applicants who were appointed as

- Projectionist in the Ministry of Information and

Broadcasting'in the Year 1981 and 1967 respebtively

nhave approached this Tribunal with'a Prayer that a

direction may be issued to the respondents to maintain
25% promotion quota from among the departmental |
cahdidates as provided in the Recruitment Rules contained
in Annexure-1 and quash the impugned orders contained
ih Annexures 5 & 6 to this petition. Annexures 5 & 6
;;;éﬁkordersby which the applicants representations <
have been rejected and it was.stated that 1£ has not

been fbund possible to keep their channel of promotion
to the post of Exhibition Assistants now that the posts

have been inducted into Central Information Service,

~From amongst 42 posts of Projectionist, three posts

were abolished on account of upgradation of the posts

. ‘ Recruitment
of Exhibition Assistant. Statutory/Rules sayg that

25% posts- of “Exhibition Assistant shall be filled
from amongst the Projectionists of the Directorate
for promotion.with five Years of service in the grede
and 75% by direct recruitment. Subsequently, 8 posts
of Exhibition Asstts. were abolished and now there
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/b

-3-

Supfene Court in the ‘case of N.T.Devin Katti and Others
mmm—,*

Vs. Karnataka Public Service Comrlssion and Others(1990) 3

SCC 157,in(his it has been held that " a candidate

on making application for a post pursuant to an advertise-
ment does not acquire any vested right of selection, but
if he is eligible and is othepwise qualified in
accordance with the relevant rules and the termms contained
in the advertisement, he-does acqﬁiré a vested right of
being considered for select'ior\i in accordance with the

rules as they existed on the date of advertisement. He

cannot be deprived of that limited right on the amendment
of rules during the pendency of selection unless the

amended rules are retrospective in nature? Accordingly,

| the applicants are within their righi:s to claim the

posti of 25% quota which existed prior to the amendment
of the rules in 1986. With the above observations,
the application is allowed and the respondents are

directed to consider the applicants for promotion

to the post of Exhibition Asstts. within a period of

v Uil Vadomncis

three months which existed prior to the amendment of
the rules in ﬁme year 1986, The application stands

disposed of finally with the above observation. Parties
shall bear. their own cosﬁs.

, jm?f)g Vice Chairman
Dated the 19th Sept.,1991.

RKM
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Particulars to be examined Endorsement as to result of Examination
s the(gppeal competent ? f T \H’__
(a) ls ‘the application in the prescribed form ? S \3"’5 -
(b) Is the applicafio_n in paper book form ? - - %””‘ﬁ Coa
T .
(c) Have six complete sets of the application S L lg ,}{M,
been filed? ‘ ST
X A i et ]
. \ I
3. (a) Is the appeal in time ? ok MecbT i e of
(b) If not, by how many days it is beyond —
time ? ’
/ _ {c) Has sufficient' case for not making the o e— —
application in time, been filed ? : ' -
4. Has the document of authorisation,;Vakalat- — \4’15, —
~ .nama been filed ? ) '
5. Is thé“application accompanied by B. D /Postal- - __D,’l @ QQQQQ &r@&mg&k "‘qq
Order for Rs. 50/- H
6. Has the certified coby/copies of the order (s) ' .
against which the appllcataon is made been — ¥2
filed ?
7. (a) Have the copies of the documents/rehed \Yeg —
upon by the appl'cant “and ment:oned m .
the applucanon beén fuleiT? ‘
(b) Have the documents referred to in (a) — N —

above duly attested by a Gazetted Officer
and numberd accordingly ?
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Particulars to be Examined

L)

(c) Are the documents referred to in ()

8.

10.

11,

!

above neatly typed in double space ?

Has the index ot documents been filed and
paging done properly ?

Have the chronological details of repres-
entation made and the outcome of such rep-
resentations beer indicated in the application ?

Is the matter raised in the application pending
hefore any Court of law or any other Bench of
Tribunal ?

Are the application/duplicate copy/spare cop-
ies signed ?

Are extra copies of the application with Ann-
exures filed ?

(a) ldentical with the origninal ?
b :

4
(b) Defective ?

(c) Wanting in Annxures
NOS....covveiereens 1Pages Nos........... ?

Have file size envelopes bearing full add-

- resses, of the respondents been filed ?

Are the given addressés, the registered

addresses ?

15.

16,

17.

Do the names of the parties, stated in the
copies tally w:th those md:cated m the appli-
cation?

Are the translations certified to be true or
supported by an Affidavit affirming that they
are ftrue ?

Are ‘fhe facts of the case mentioned in item
No. 6 of the application ?

(a) Concise ? ~

(b) Under distinct heads ?

{(c) Numbered consectively ?

(d) Typed in double space on one side of the

19.

paper ?

Have the -particulars for interim erder prayed
for indicated with reasons ?

Whether all the remedies have been e‘xhaused

)

Endorsement as to result of Examinatior

_ pe—

2
—_ N

,‘1}/3/
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pp—

MNe —
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o —
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j}dj M%m% 28
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IV THD CIVIRAL  ADMINISTRATIVE  TRIGUNAL

_ATTAHARAD. Eencr/LUCKNCY BENCH

BETYSEN

| BARTSH CHANDRA AND ANOTHER
VERSUS
;‘FEG‘RETARY-,MNISTRY oF m‘mRNMmN  BROADGASTTIG S DFLHL
KD ¢ THIRS,

I XD ® X

8 No, Particularsg _ ) Pa e1ne
1.0lain &pplication e - | & 13
2, Annexure Wo.1 % Re et mewh Quley 1 (& 17

3. Annexure No,2 | Motditatees abd 128 gg" 1§ & Ig

-

4, Annexure No.3

> OU-CL..:q_%,!l(sé &Q ‘-L& _,Q\'

5. Annexure No.4 3. ¥ i 8(q|g% 99 Lg?,g“

6. Annexure 5io,5 9w- rod dar U9 ; lqla\ﬂg | 26 .,

)

, :"L\‘B‘g%’ | 9_.?

7., Annexure No,6 !

8. Araexors Noty | Qrpp( o) W%ﬁp 2¢ s 29

G r BNN2PORLE Nog . CSF ,} %egu\.lg.ﬁ«.&n 36 L(R{
(8. Fower o e Hl&f@ C 32,

( SURGNDREN P.)
IR | ADVOCATE
DATED : 3 /g/ ,1988. CQOUINETL FOR THT AFELICANT
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N THE CENTRAL - ADMINISERATIVE TRIBUNAL

ALLAHABAD BENCH/LUCKNOW BENCH

BE TWEEN

1, 8ri Herish Chandrg, 'aged gbout 34 years,

Projectionist Field Exhibition 0ffice,

<

Director of Ad%rertisingl and Visual Publi.éi{';y

Ministry of Infofmation and Broadcasting,

Qy\é\ | 0 Luékpow. ‘ )
: f " 2. sr N.K.Bali, aged sbout 47 yeers,
) | Exhibltlon Assistant (Ad-hoc) , Field ‘Exhibi.tit.)n
Officé, Diregtor of pdvertising an‘d:vi'sual

Publicity Iéiﬁistry of _Infqrma‘tion and progicasting,
R4 . . Lucknow,
o ‘ : ' - ' e e e e e Abplicants
WO
1. Union of India through the Secretary,

Ministry of rnformation and Broadcasting ,

| U//Q; W}J | New Delhi,
K
P |

2. .The Direc*tor, Directerate of pdvertising and

L'// Visusl Publicity Ministry of Information and mRrosi-

Casting P.T.I.Building,Parliament 3treat,

New Delhi.~110001, ' "+ . . « . . . .Respondents.



(2)

DETAILS OF AFPPLICATION

1. Particulars of the Applicant:

(1) Name of the Applicant

(ii)ffeme of Father /Husband

-

aw

(iii)Age of the Applicants

(iv) Desighaiion and parti-
culars of office(neme
and} s’;;ation)in which .
-employed or was last
emplpyed ‘befer eA
ceasing to be in

gervice,

..

2

(

7) Office Address - :

(vi) Address for service

of notice

“a

2,Particulars of Respondents

(%) Neme of the respondents

(a) &ri Herish Chandra

(a) &ri Hansa Ranm

(b). $=k Late &ri T.Dass Bali.

(_a) 34 vesrs

(b) 47 Years

(&) Projectionist{mield Exhi-

S0 |
(b) Txhibition (bition gffic
b

Assistant } Lucknow,

Field wxhibition office
94-Durga Bhawan,

© Lucknow,

il

Field Exhibition Office
94, Durga Bhavan,

Lucknewe

(2) The mecretary
IZinistry of Informaticn
ané mrogdcasting, .
Wew Delhi. . .
(b) The Director,
Directorste of pdvertising
and visual Publicity .,

¥inistry of Information

e
i
;;5




(3)

ahd proadcasting ,
PQT;IO BU.lldlng 3

New Delhi~110001

' (1i) Name of Father/Husband;
(iii)Aze of the Respendents;

(iv) Desicnation and parti- As above
culars of office(Name

- and station)in which

employed,

(v) Cffice Address . ~do-

{vi) Address for service

of notices

&,
Q
3

3+ Particulars of the order

~

against which application

, is male '
XX W The application is
5 |

against the following

-e

w : . order:

et s v . ) v
(i) order No. ' : A-42011/2/87-mxh.( )
(ii)Date i Dated Merch 14,1988

(iii)Passed by

na

The Respondent 1o 2

To maintain the line of rromotion

{iv) Subject in brief
of Projectionist to the'post

of EXhibition AsSistant,

4, ¥ Jurisdiction of the = ALIAHABADBENCH/LUCKNOW BENCH
. Tribunsal The spplicant
declares that the sutject

natter of the order sgainst.




(4)

which he wants reiressal

is within the jurisdiction

a2

of the Tribunal.

5e Limitation

aw

A
7

6« FactS of the case :(é) That the avpplican't no.2

3,
&

'_ was gppointed as Projectionist

. in October 1967. He joined

jnitially at ambala, there-

after he was transferred to

Lucknow in 1958-G9, He worked

on this post upto yuly 1984,
During these period hé woﬂced
very hard, whth great dévotion
to duty. _His work was appre~
ciated by Higher Authﬂriti;s,
As a resuit of the'same he
Was- promoted tc thev post of
Fxhibition pssistent in the
y;e'ar 1984 on.ad-'hec basis

and he is still continuing

on this post.

That applicah‘t no.l was
appeinted as Proj ectioniét
in the year 1981 and joined
at Calcutta initially. Hé
worked at calcutta upto
February 1985. He is still
continuing on this post. Hé
.

is very sincere and hard

worker. His work was praieed

by gll of his higher authoritie_‘




(¢} That there were 42 posts of Frojectionist

under the supervision and control of

the Respondent no.2, cut of which 3

[
posts were abolishedl on accounts of

S o
the upgradation of the postkﬁxhibition
; v : ’ assistant which is the next higher

»‘,,f ) - post, from group *Ct to cxcui; Bt .

(&) That the recruitment rules Tor the
post, of Exhibition Assistent framed ’
by- the Mini sti'y of Informati on va‘nd'

. : Broad casting and p’ubli shed und er
4 ) government of India Gazettee Noti-
: . .  pication vide-lebter no.s=-12012/1/77"
\e‘ W : | | | EDCJGJI/EXF.}(A')‘ pres@ibed that 25#;

: posts of Exhibition assistant shall’
be filled.” in by ﬁ?enlot1011 from emongst
the Frojectionists of the Directorate
with 5 years of service in the grade
and 75% by direct recruitment. a copy
o Notification 110,12014/1/77/Est.I1

\ Bxhe(A) is annexéd herewith as

Annexure No.l.

(e) That there were 42 posts of Txaibition
ASSistenté in the Department i.e.
under the Control 'and‘ superwfisi'on
of the R'espondent no.2 . £5 a resuit

of the upgradation of these posts,




=2

- the Respondents aboiished 8 posts of
Bxhibition Assistants, and now there

remains only 34 posts.

(f)  The pay scale of the post of §xhibition
| .ﬁsSiS_tant was upgraded from 425-700 to 470)=7
750 { pre-revised scale} and 34 number of
' | - posts incluied in the apiropriate.grede
- of Central Iﬁformation sarviceslgroug B!
‘vide Ministry cf‘_,'{nformation and proad-
. B  * casting. Letter No.420128/2/78~01s Db.

245,85, after sbolition of 8 posts of.

) _ | - leave r:eserve ‘}i&ihibition AsSistants and
_ @W/ | - 3 posts 'ovf Projectionist to avoid |
k\ ‘ ' } . , o financial implicati.o'ns which have arose
due to upgl‘adat}‘:@n of the post oflgxhibi’-»

tion fesiStant., g copy of letter dated

N | - , 2-5-1985 is annexed herewith as Annexure
N0 e8, |

(g) That the Central Informgtion gServices

*

.r\ulas 1959 havé been ame;nded so as to
read z,as éentral Information Servicés

(Anendment) Rules 1956 and tho post of
Bxhibition pssistent added in gchelule ,
I to the aforesaid Trules vide Gazattes |

Notification dt. 28-11-86. & copy of the

notification is annexed herewith as

Annexure No .3,




(7))

{h) That all the incurbents of 34 posts of

| Exhibition AsSistants have been_declared
included in the central Information

Bervices group'Bt vide gazsttes yotification

Qt. 8-4-8. A cODy of the said notificaticn

is being annexed herewith as jnnexurs Ijo .4,

-»-‘.._/ y ' (i) That a]:though the posts of ‘Exhibitionh
AsS‘iVStants classified as Centrsl Ggovernment
Serviéés Group'¢' has been incvludedv in

the Centx‘al In_formation Services Group 'B!
‘and re-classified as group 'B' (Non-Gazetted)
yot thé récrﬁitmemt&/ 15 i’vules nede for the
post und er Ministry of Information vantyi
proadcasting Letter No.12014/1/77-Est.11/

e W | | Bxhu(A) siould mitates mutendis be enfor-

ciable in the Depar‘tmen't.

t _ ' o - (J) 7%hat the mwocedure for .promotion wevailent
in the deparfme:pt before issuing the
notifications containel in Annexures 2,3
end 4 was 255 for depsrtmental candidates
who completed 5 yeers service. Therefore,

the applicants have bright chances for .

their promption in the Department.

(k) . That since the recruitment rules contained
in Annexure Nc.1 sre in existence, about

3 persons who were on the post of

Projectionists were promnted to the post



( 8
of Exhibition AssiStents . Further one of
them wes promoted on al~hoc besis as Field

Exhibition officers and were included in bhe

Central Information Services Group !Bf.

) (1) That 3 few number of persons in the Calre

of the applicants were promoted to the post

oy o¢ Tahibition Assistents on ad-hoc basis and
they are working for sbout 3%.Years as
Exhibition Assistante.
(m) That thére exists a few posts of Exhibition
. ’ Assistants vacent in the Department ie.e. the

Respondents, the aPplicants noved represen- ﬁ
tation for the consideration of their

\3( W ' Sspariment promotions, but the respondents

did not consider their reguest. N

(n) Thét in the meantine applicantvno.EA came °
to know the chenges made in the derartment
in relation to the posts of Exhibition
~As_sistan‘cs and the Projectionists, by means

of Annexures Ko .'2,3 and 4 applicants moved

representation after remresentations as

the future of the applicants for their

further promtion as per Annexure No.l is

in dark as there is no mention how they

will be promoted or on what post they can



Ty
(9) .
be promoted . Further the applicants mentioned

in their repreSentations dt. 19.9,87 that
the post of Proj ectionist shall inter alia
eontinue to be the feeder post for P’I'Smotién

to the post of Exhibition Assist;n@'aﬁd

. ‘their righte for promotional line in Central

Information Service should be reserved noi-
withstanding the services to which the post
of Exhibition Assistant ie included under

the existing rules.

"I'hat__thé request of the applicants »c')ntain’ed

in Annexure Mo, 7 and 8 were turmed down by
the 6ppo éite_ party no 2 by mean.s of oflfice
nemorand um N(;.A~42011/2/87-Exh,(m dt. March 14

1988, copies of these office xnera(grgndurg1s are

sannexed herewith gg Annexurs Nos. 5 and 6

respectively.

That persb;is aprointed on the basis of

- Annexure No.l, out of which some were promoted
“and includbed in Centrsl Information Services

" and scme of them were deprived of their rights

L

by x#ay of not promr;ti_ng them. In other ways
the result of refussl of the representation

of the applicants bloéked the future careers of
the épplicants and other employees who are
working under the conirol of the Respondents.
Thus violated vt‘ne provisions of article 14

end 16 of ths constitution.

That now the respondents are going to revert
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f“:‘gﬂh h

( 10}

the applicant noe2 from the post of ad =
hoe Bxhibition AsSistant to -his original post
which is illegal, srbitrary and azaingt the

orovisions of the constitution,

() That agerieved against the order applicants

ate prefering this claim petition before the

Hon'ble 'Imib@al .

Details of the remelies .That representations were submitted
exhausted ~ by the applicants alongwith other
AThe appl’ic_ant dec}arés c‘,,lngueg , requesting therein to
that he has to avaiied of cm;ider their case to maintain
all the i-emediés avéilable the promotional line for the post

to him under the relevant .o gxhibition assistent, es the

service rules , etc, - posat of Frojectionist is g feeder‘u_

(give here chrolozically st to it.copies of the represen-

8.

the details of re}x‘eéenm o i;ationé mo;ved by the applicants
tations with reference 't°4 are ganexed herewith as fumexure
the fnnexure numbei—*-s). ) :,Nr: ﬁL@; V

Matters not previocusly i"iled ¢ Wil

or pending with any othér_ Court,

The applicant further declares _

that he had not previoudy filel

any applica'i:ion,writ petitian or

suit regardingz the matter in

Tespect of which this application ﬁas :

been .r'rsade,v before any court of iaw

or Aany other Bench of the Tribunal and

nor any such application,writ petition

or sult is pending before any of then.



\‘_
{,.
{

seeks iSsue of the following

(uy /f?

-

9. Relieffs) sought . :(i)Issue a direction to the opposite

In view of the facts " parties to maintzin 254 pmmotion
ﬁl,enticned in para 6 above quots from amongz the Departmental
the applicant 'pl‘ays fof. , candidates as vprov'ided in thé
the follovsfing relieff) . recruitnent Rules contained in

( 8peci i‘y below the reiief( 8) ‘gm-ne:r:ure No.1 and QQash the
sought expljéinin_g the g,fmmd impuaned oxjd ers contained in
for vrelief( s) and the legal gnnexure Wos. 5 and 6 to this
provisians(if any) relied petition.

upen) .

10.Interim order, if any prayel:Ilssue a direction tc the

_ , " opposite parties not to revert
for Pending finel decision on

the applicant no.2 from the

the application, the applicant Dost of Exhibition pssistant

bl

working on ad~hoc basis for

: more‘thalsaiyears ti1l the
interim oxder(Give here the S

~disposal of this petiticn.
nature of the Interim crder

wayed for with

11. In the event of applieation : - Wil

¢

being sent by Rezistered

Post it may be stated Whether the

0.@120

4=
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hearing at the edmission sta,.,e and

1f @, he shall attach a self-
addressel Post Card/Inland Letter at
'Which intimat.fl,on regardjng’the date

bf hearing Qou.ld be sent to him,

12. Particularsrof Fostal order in respect

¢ , . of the application fee

1. Wame of the Ban_k on which drawn
2 Demand Draft \*o.
, -'_01' |
o | 1. Number of Indian Postel Ord erf) JQD g 253996
| . R.Yame of the issuing Post 0ffice x K%LWW Avelws
W/ 5, Date of Issue of Postal Orderf) g—/s %8’

‘ | 4, Fost Office at which payable | Mlatebod
13'.11 st of enclo.sur_es.
1, knnocwne mb |y Reeyudl o fakea
2. Bnmexuie A 21 Nebopccalown Ak 2|8|88”

5 : i 1%{\((86
. v glusg

S wpogud el 1 ri3)eg
Coclr v 1Y|3(g%

3, nmexton e 3
4:. Qumwm lf

5 I nysrcae A &
6. b ro Lo IS
9 fresae D ey “'& QE-{M }Q’ 8{87

&« Onvantiy el%lflcatlon . (s/glg)

We, Harish Chandra agel about 34 Yeéis, eon of gri Hansa
- Ram , a_pﬁ Sri N.,K.Bali, ®er aged about 47 ye-ai's gSon of late
gri 7.D.Bali, Field Exhibition Officen, 94 Durga phewan,Lucknow,
Ao hereby verify that the contents of pera s 1 to 13 are true

tc cur permnal knowlelge and paras to are




b-

{1349
believed to be true on legal sdvice and that
we have not supressed any materiasl fact.

Signaturs of the prplicénts_.

( Herish Chandra)

‘. ' | . .N- Le l
Dibed qug% ( K_ Ba 1?

Place: Jycienow _ j

| . —~ _ng.f)!lm\\‘{)y

: ]L\chj"f = LIS,U DN -
el for T opPROT
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%WV%» }/0&%~@va M G thod MLMM //wa% e (3 l«\dznﬁ M f{ b

f L, SR b Py
e P ; f@y{nc()um NQ L««

NoLA2012L2/8~-C15
&—ovoxn"nent of India .
.MLnlbtry of LlfOI‘:Ildthh ad ﬁoadwstmg :

Wew Delhi, 2 May 198r

The Diwector, -

Dwector ate »f sdvertis mg
L0 igual Iubucn.ty,

xww ueml - SR

1

ot

o *JJef’V Up 5 Latlun of th@ bcales Of na;y of j“lé:lh' Exhibition "
~ 0fiicers and __,j,‘lnltlo Lssigtants of Dte. of e
adveysising and Vis sual Publicitye. ’ : -

s 8 ¢ B ¥
~ i
DI,

.1 am direct ed to C Cavey e bo i tion of thc President
| ~%)_the upgradanlon of the sceles of pay of the rollowlng poste
+ dn the Dbe. sdvert ising and Visuul Publicity with effect from
Coog tn 4 vigbe ble pnsty are “ineluded in the cJ.pp('OpI‘.'Latb gracles 01
! BV Q,ruup_w . . . ' e b

i e L VoA

. 9l. Des g ﬂ_:;”.on of  No.of Existing scale U’Ofl"dded scale

" B
L i e

NS - No.. UO°ES ' _pests of pay_ ~ of Day
'ﬂ:» B AR (e el“ Bxﬂ*bltlﬂn 40 “%.650~30~74OL' ‘1'“.650—50—74O~55~j
ﬂ.u cficer ’ - 35.-580-EB=~4 0= 81OAEb~35-880—m
o o , - o A 1&00. .
P b . ' . C - . -
0 2. manivition R o ol ‘i%‘*i?r\‘m 29 oo
IR ’ 'YO'\ S |
3 CUl%qule upup the Pvﬁrddahlﬂ” of the scale of pary S o
\ tﬂCpO ;ts of Tixhibitvion ssistant,  at present 0laSb1fled as , ',
v Group 'L' shsll utznd~£P~Cqudlllﬁu s Group 'B' (ﬂon—bazetted). :

A

D ke & anet don of the President is ‘11».)0 Lonveyed to the
> 3 gbolition of the following posts l“ the Dte. Of Avertising -
and V:L.ou.al Publicity with effect from the date the posts of

G@"’J”ﬁ%' aJc.ha qre J.hC,,Ul’iOtl ..1’1 (/_Lu LY—OLlp 1B1 s

A\ : bl No. Desigaation - B uo.o:i:‘ Units m Wnlch lucated

— ,.C.&J:.S'SJ“S . posts

H et vt

o8

’} . 1 mJ;.Lb,Lt:on ASletc‘Il’L s) 6 lecve reserve posts one ‘ea
S ‘ each at .ahmedabed Calcutta

Lucknow s Madr as c\ﬂd two

- at 1\xew Dclhl._

One post at tached to BG
Coach at New Delhi

..;2'/.. ;-

,'i
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' {’?L V}VL\' ( "»"/“—"‘V M\LT

("0’ PE TUBLISHED T THT
3-8UB-ETCHIN (i)_')

Mi.

- /LT M/\‘ “v’\@iif.

Goverrnoot of Tndds
nistry of Informatlon & Bro- ﬁcwot:rp

N

: '\TO’T ]I',LC £ ION

4,[ | .‘(AVW- _f s Ot fﬁ““‘i"’&i’
R
GAul*.uh oF I'DIA Pm II SECTTON~- /%" o

Nrw Delhl Qu Leu DSth Nov,, 1986

Cﬁm,Ro...«..Ix exercise’ of the power .conferred by uqe

proviso: to Article 369 .of the Constifution the Pr631dent

hereby makes “he following vules further to.amend the E
Central I,formatlon §ervice- RuLb,, 1959 namely-- :gf BT A

1s (1) Th:ge rules may be callcd LbL Cuntral Informa-
tisn D»rvmy«(_mmndmunt)Ruiua, 1986,

ot (2)

(1

Thiy shall come into force own the date. of th(,lr

pUbllPdLlOﬂ An the 0fficlal

(T‘.-“Vl_, tt".r Py

thu Ccntxal formatlon service Ruluu, 19594

ir. Schedule ], against the cntry rclating to

- thu office of tDircctorate of Advkrtnclng and
- Visual Publicityr, in the first column, in the

e,
“t

. stzond colum. fulutlnb to dcsignation. of posts
the following »ntrvvshalL be added at the cnd
D nimelys ~ i L

"rxhlblulon ﬁbu4qurnt"

in Schedulc 1T, ﬁfvinst tb

vbntry rcle tlng to -

tre offict or 'Dircetorete of Avertising and.
Visucl Pablicity in the first column, in the

scecond ¢béblumn r:l:ting to de01gn tlon of Qosts

tre frllowlnw 4ntry ShulL e dd;d at tht end

. nr..‘nb] i

v

"Eield L'Xhlb_] L;Lon Offle ron 5

ir gehddule 11X, in the Tirst tnd second columns,

aftur the instlng entrics

the following

entrlrs shall ruspect1vc¢y b added nunwly--

mirectorate of
_ Jdvertising ma :
Visudl publicity"

"
1

Inspcctor of
.&Xh.Lbltlon"

0"';9 vo 2/"' ,l



Coverrment of India i
Akhiitr/ of ¢nf01mqulon anc uroadcasLlng ;
: Je Delhl, oatnd Gt ~38
| vy
R IFEAITu:I 7 :
Ll ‘”“'“/3/7 CIb (Vol'IV). In exercise of the powers conferred )
o rule(2) of fule 6 D of the Central Information. ooﬂv1co 3u+~as ;
Tuty e amended from time to time the President is plecascéd to K
Qg obf whao Io"om:ng officers worklng at present in. the posts o
: © " agalngt cach tg officiate in the Crades of Central |
Tl "‘aa un:yice Group YA and Group ‘B' as mentioned in ‘the ' w
vorcoteenting entry in column (4) of the lablo with effect from
TV G %06 Litild further orders: .
IR Neme Besignation hrado of the 118/
-/ ‘ CIS to which
; | S o appainted, . .
— 2 U . e - .
S/"} ' : !
- X ‘ L . ’ T * - '.
" .a.anga“'al Inqoncto* of Fkhlbltlon»ur. Gradeof T'S
T DoV, New Delhi (..‘;..22')*./—40\)0)
S .n;KoNayana' Inspecior of Exnhibition =Go- 1 ;
‘ DnVP, Madras . ' ’
K "o Chari :Inupc»tor of ﬁxhﬂbltzoﬁ ~do~
' UAVP, Calcutta : '
’ ?.8nare ‘ Inspector of EVhlbltJon -do~ .
UaVP, Lucknow: S :
£ LlaViatal . . Inspector of Exhibition ~-do~- -
| g . .'DdVP,nhemdqbad et -
d “Pulishi - Field: Ethbltlon O;.f.?r Gra< . IIT Qf~1i.
'twww Qelh1 o - ? » ~7 CIS
. o - N 2. 2000=2500
! JeNoKhans g ALPr, M OF Divn., T ~Gom ¥ 00)
daw Delhi” ~
dy g,d,Vanﬂ,@§;n Field Extiibition Ofrﬂﬂez ~do- , ,
. 3. ngalore
Jan fabhagat Tach, OffLCCr in CH“} mdO=
CRINY0f HOG R o ' B
0. reMNaravan Field £ nlbatzur { fficer ~Ow=
mmrnla , T : o Lo
1. sLuliaih’ _ tation’ Jlre tor R ~do~- | '
) b H.Lu.‘.-.,l imle ' S
P Afhﬁt;_“nrvcng tior. OfF f1 2er  ~do-
Pib, maapup ” ‘
l 'sf‘:‘ntde-ozooo'- Y
" ,
N - 1 ',.Md
i [

eopublishad i

» [uﬁab\ﬂ\ Bl oy M &ollag «/'W fwu (q,

[n e LR E

()g‘*\a(id-\‘, ﬂ‘%“

part I Section 2 of the Gazette of India) . S
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bS.NgGupta'

S.5.Mehxa
D.DeSayra
A.Ceﬂérké%aki
A.T.Hetchandani

S

S.F.HaoNagvi

DKeDrar

D.D,Durm&n '

JaL u/&klu"!a'.

hN.D.Dalwav“
H 9] Mutneva

| Jaablr Slngh

Gautam.Kumar
Data Fam
LbVenkatramanappa
lamesh La)

Tek Chand

S,C.Dhambani o

2 i, 213,‘,&

| "
S

'D. hatnag r

S.Ganguly |

SQK.Ch&tto>adh'1
ik ! | Yyay

Y B

. 1y

: " Field Exhibition Officer ‘Grade IIT ofQs
, QnVI, Ahemdabad =

_(%.2900-3500)'
Field Exhibition Offlcerﬂ~” ~do=
"NAVP, Kohima o
Field Exhibition Offlcer ' =do~ *~
Gauhati L
Field Exhibition Officer ‘Grade IV of CIS
L Dave, Ahemdabdd (Bse1400-2600)
Field Exhlbltlon Officer '™ ~do~
Ambala : -
.Asstt, News: Edltor,‘ ~do= -
NSD.nIu, New Delhi "
Exhibition Officer, Deptt,of ~Qdo=-
No n-Conventlal Sou ¢e of IR
Energy .
Fleld~Exhibition'Officer; " ~do=
Itanagar L
Field Exhibition Officer, ' ado-
DaVP, Ambala L
"Field Exhibition Offlcer ~do- -
DAVP, Jalpur ' L ”
rield Exhlbltlon Officer ' wdo=
Dlt Jkaner . . '
4stt. Research Officer Eale -2
DFP, Now. Deihi -,
- Field Exhibition Offlcer ~dom
New Delhi ' -
Field: Ethbltlon Officer ~do~ .
‘Indore L
Field Exhlbltlon Offlcer' " wdo= ¢
Rave, Vijaywada : | ‘
Artist in ALTIC, :. - 7 ~do~
Ghazlabad N
Field Exhibition Officer ~do=" ¢
DAV?,. Lucknow. , . .
Field'ﬁxhibltlon Officer ~do= _,
Jabalpur o
“Field Exhlbltlon Offlcer T =do-
Calcutta :
- Field Exhibltlon Offlcen . =do=
New Delhi _ o
Field- EKhlblthn Offlcnr ~do~
New Delhy L
Field Exh1r1tlon Officer "=dow=

Calcutta C0

Contd...'.49000 o

e

t
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O 4 fl«Nf\f«%L@L g"‘ oo I G
v o No.&-42011/2/07-Exh (2 - /}
\xzf,J\\,% ' . Government of India ' . Z/f);
; TR BN N Directorate of Advertising & Visual Publicity. ‘
T L Yinistrr of Informaticn & Broadcasting
"‘;,;“’ | | ,“ \\\v 0000’0‘00‘0.0 '
‘ e A .. ? . B Block, K G H“rg, :
o o L &4 B New De1h1-1 dated°Narch T4 EBB
. CFFICE r-;ibié?om-n W
T '_,- :~. i :
A o With reference to hlS representation regarding disturbance
. ~ - in the chennel of promtion. of Projectitnists on the inclusion of
A , - the posts ¢f Exhibition &ssistants in Central Information Service . ;
of Ministry of Information & Broadcasting, Shri M Clagchaes !
gt “is informed that after.cereful consideration in consultation with
P the Mlnlstzv, it has not been f~ -1 pos.ible to kiép their channel
Ty » of promotion open to the post ot cxhibition £ssistants now that the
S ; - posts hnve been 1nducted 1nto Central Informatlon Service,
&_.,\f‘, ; : » L .‘, \-. ‘ . v \’p'\v'{""
I A - : N (£, C, Datta) : R
L y% v : ' o - _ Supervisor, . o

\ | '} / r‘/\'\ TO,
. Sh‘fi i-@[h DL\ ((A«.u."é‘.w )

f'?‘ "\l \\
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\ T
P, L T

LT | No,4-42011/2/87-Exh (43 |

.t o o Government of India | '

3 , ~ Directorate of Advertising & Visual Publicity 1§¢ ,
’ 2t

Ministrr of Informaticn € Broedcasting 4
\ N ’ ' .v.'.oocotli //
i ‘ .
) , ‘ : R Block, K, 6 Merg, o
o ’ N o ‘ j Mew Delhi-I, dated:March 14, P88,
gy = | : | |
o ‘ .- OFFICE MRYQR/NDOM
’*' ?} e ' With reference to his representation regarding disturbance

o ©, in tie chonnel of promit¥on of Frojectihnists‘on‘the‘incluSIon of
9, ’ the rasts of Exhibition Lssistants in Central Iaformation Service
v + of Ministry of Information & Broadcasting, Shri_A\J W . (2.7~

! . is informed that after cereful consideration in consultation with
. ;o the‘MIplery,'it has not heen fﬁ"“d.possible_tc_kéép their channel
e " of promotion open to the poSt o1 exhibition fissistants now that the

pusts beve been inducted into Central Information Service,

r 2

(4, C, Datta)
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The secrctal'r

Ministry-of Lnfox‘inatlon' &-Broadc"asﬁng,‘ - : A
shastri Bhavany - 2
NEW DELHI. | R .. ) %

*

THRGIGH PHOPER CHANNEL,

l

Subject-- Ir\clu sion of the post of Exhlbition Ass:Lstant in
L . DAVP from ceneral Central ‘gervice to. Central
- Information Service “Gréup 'B.

—--..q-

Sir,. |
It :is 3esp€ctfully submlt’ced as under-.. . g

~ J 1, Tha’r I jo:med the Directorate of Advertlsement and
NS sual Publ ieity on L /o /Qéz as mMmcf

. was confiimed /gﬂwﬁme{’: with, effect from /3,2 /‘Hzé

/
and have been .),f:t’lc:Lating as Exhibition Assistant/m:e&&et—&oﬂfs‘é

on ad hoc bas?. */on_xe_gular—b&s&s with effect from Y- &. /9@}, o
2e ~ That rhe recruitment rules for the post of Exhibition ”
Aqsistant framd by the Mlmstry of I & B and published under
. Government oi‘ India Gazettee Notlflcation wvide letter No.A1201’+/
1/’7’7»Est.JI/E the(A) presombe ‘that- 25% posts of Exh, Assistant
.,hall be - *il] ed in by promotion from amongst the Proaectlonists
of the Dieectorate w:Lth H: years of service in ‘the grade} and*,"75% o
by direct: fecrultment. The scale of pay of the post of Exh.
‘;ss:Lstam ha, bren upgrdded from R 425 =700 to Bs 1+70-750(Pre- -
- Amvm?d oa] ) and 34 humber of posts included. in- the appropriate |
- grade of Crnire 1 Information Service Group !B v1de M:Lnlstry of e/
/ I&B 1ctu€r No, ha012/2/78~CIS datcd 2 5485 ~

3. “‘hat uhr c.I. Se Rules "1959 ‘hive been amended so as to v,

B

read as CIS( &mendment)“fmles 1986 and the post of Exh, Ass:Lstant oy

added in Sel:2dule I to the aforesaid rules vide Gazettee

B

Notifiéation dated 20~12-86,
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EEU Ir th ownﬁectlon it is sta

3

ted ’rhat ci1:1 the Projectloant.J,'

LAVP are Unfluled end in queue for promotlon te the post

Rlig

N
..
(>

Y A»%l Ldft(clauu3f1au ag G.C,S.6roup 'C! and Ie-classifled
.,gj S. G"nq} CBYY against 25A promotional quota-undar the

;uuwu1umrn1\ﬂuloa for Txh,Assistant, Aonormﬂnﬁly one of them

aifficd atjng P}r]d ﬁyh Officrr on ad hoc ‘basis, some are

s el a"“xh Au%J“trnL on régular and mom(otbrro on ad hoc
: 1o h '
i

7 Ajt )qg .the post of th. Assistaﬂt_claSSified as G.C;Sa

CGroup 1 G peen 1noludcd in d.I.S.Group‘iBl and re-classified.

w8 Croup B Non-ua ¢tted) yet the recruitment rules made for

‘\4)‘h¢ post’ und r\blnlstry of I&P letter No, 1201“/1/77-Est II/EXh(A)

)thld nu*atl tdnils be enforceable in re pect of D.A.V, P.

¢

iy ,'“uat lt may not be out 01 pldLa to mention here that the
Agutlof PIO)ccf Onl st uhall. ihter alia contlnue to be fhe feedor
.paﬁt for p*gmoqlon to Lhe nost of Exh, AS>¢uuant and thelr rlght
Lur‘rvnmniiunéi line in C, [oua should be reserved notWitho*anding

Ll v“v1ﬂaf to whlch_the post of Exh AQSJStant 1s 1ncluded

wrrier the quvmng rmles,

. o in w;ew of above, it is requestcd that the present
5 T -
P Py

i1 nhod of'xyc&mikmrnt for the post of Bxh.Assistant 1.e,259
vty oprorotion ard 79% by Sirect rénfuitmfht‘may please be

:njintvjnfd irr(Sprutjvw of inclusion'br th pout from 3,8, S.

droup Y01 oto C,I1.8.Group 'Br, It may olcaoe be confirmed

- cordingly,

SYNE st e o Yours faithfully,
\e\) . ) ' . : : .
LU E . : . ‘ . Mﬁ e :

< ' Q(l/’i/i/‘
suved, /7. /980 ( AN KAl
- /J(// )
NI i
@7i}//‘w‘- B
N
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IN THE CENTRAT‘“DiTnlS»>ATIVE TRIBUNAL
CIRCUIT BENCH, LUCKNOW ’/&

C.A. No.30/88(L) | | 29

Shri Harish Chandra and others ... Applicants
Versus.

Secretary, Ministry of '
Information and Broadcasting, ... Respondents
New Delhi and others

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENTS
Nos, 1 and 9

I, Miss Shahla Haidar, aged about 52 years,
daughter of Shri H. Haidar, at present posted as
the Director in the Directorate of Advertising
and Visual Publicity, mMinistry of Information and
Broadcasting, P.T.I. Building, Parliament Street,
New Delhi, do hereby solemnly affirm and state
as under:=

ls  That the deponent.is the Respondent No. 2 in
the above noted application; The deponent has read
and understood the contents of appllcatlon flled by
the petitioners as well as the facts deposed to
hereinunder in reply thereof i

2. That the contents of paragraphs 1 and 2 of the
application need no comments.

3. That with regard to the contents of paragraph
3 of the application, it is submitted that the

reference No. A-42011/2/87-Exh.(A) dated 14.3.1988
quoted as 'Order! is actually an Cffice Memorandum,

That the contents of paragraphsvévand 5 of -
e application need no reply.

#5.  That in reply to the contents of paragraph

6(a) of the application, it is submitted that Shri
.NJ.&K.+ Bali was appointed to the post of DrOJectlonlst
with effect from 5,10.1967. During the year 1984

* o e 2
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several posts in the grade of Exhibition
| Assistants fell vacant in various Field Exhibition
v Units which could not be filled on regular basis
: because the incumbents of the same were e?thér
officiating on hicher posts on adhoc basis or
‘ on deputation to other departments. It was,
| therefore, decided to fill up the vacancies of
Exhibition Assistant by giving adhoc promotion to
the Projectionists, the posts of Projectionists
being the feeder cadre to the limit of 25% of the
vacancies of Exhibition Assistant to be filled
by promotion by selection from the Projectionists.,
As the vacancies were being filled on adhoc bas“s,
-no vacancy could be filled by direct Lecru1tment f
il f as provided in the recruitment rules (Annexure 'A-I'),

6. That in reply to the contents of paragraph

6(b) of.the application, it is submitted that o
Shri Harish Chandra was appointed to the post of
Projectionist with effect from 12.10,1981, and his

present posting as Projectionist is at Lucknow.

7. That in reply to the contents of paragraph
¢(c) of the application, it is submitted that there
were 42 posts of Projectionist in the Directorate
 of Advertising and Visual Publicity, out of which
'3 leave reserve posts were abolished consequent
upon the up-gradation and induction of the posts of
Exhibition Assistant into Grade IV of Central

P j . Information Service/Indian Information Service with
o\ . effect from 28th November, 1986 (Annexures A-~II and
| A-III).

8. That the contents of paragraph 6(d) of the

P é[f‘ application are admitted.,
U) < .

f%b “\O‘

5*( Notary Divl lic \‘A
f-h( Appomt f" oy i
( Delhi Asmn. )

\ IJE‘L.ALI

9. That in reply. to bhe contents of paragrbph:6(e) of
application, it is submitted that there were 42 posts
Jof Exhibition Assistant in the Directorate of
Advertising and Visual Publicity, out of which 8

posts (6 leave reserve and 2 from Coach Units)

~ were gbdlished from the date the posts of Exhibition

40 3
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fssistant are included in Grade IV of weniia
Tnformation Service/Indian Information Service,

that is with effect from 28th November, 1986

(AnneXures 1A-TI' and ‘AuIII‘ attached with the |

" application refer)

9., That in reply to the contents of paragraph

6(f) of the application, it is submitted that

the pay scales of of the posts of Field Exhibition |
Officer (40) and Exhibition Assistant (34) upgraded
to bring them at par with pusts in the approprlate
grades uf Central Information Serv:ce/Indvan
Information Service from the date they are 1ncluded
in Central Information Service/Indian Information

Sexvice, i.e. 28.11,1986 (Annexures 'A=Is' and
1A-III' attached with the application refer).
10+ That the contbnts of paragraph 6(g) of the
appllcatlon are admitted,

11, That the contents of paragraph 6(h) of the
application are admitted. 4

12. That in reply to the contents of paragraph 6(i)

" of the application, it/submitted that ccnsequent £ IS

\

()

. pt‘t? D_
ui{ Appe:

\ (
AP

DuL

L

npon the inductien of the posts of InSpector of
Exhibitions, Field Exhibition Officer and
exhibition Assisiant alongwith incumbents into the
approvriate grades of Central Information Service/
Indian Information service, the classification of
service 'of the posts of Exhibition Assistant has been
changed from General Centra1'5ervice'GrOUp tCt (Non-
Gazetted) to Central Information Service Group 'B!
(Noanazétted) (Annexure 'A-II' attached with the
application refers). The recruitment rules and the
appointing authority have also consequently changed,
As a result of this _development, the old recruitment
Jules for the posts. of InSpector of Exhibition,.
fﬁeld Exhibition Officer and Exhibition Assistant

> Notary Public Y@ e become redundant and receded in the past, and,
Dmhﬁﬁdm“ thprefore, these rules stand lapsed,

¥ |
LK 2R 2 ] 4




A
13. That in reply to the contents of paragraph
6(3) of the application, it is submitted that the
old recruitment.rules for the posts of Exhibition
‘Assistant provided for 75% of the- vacancies of
Exhibition Assistant to be filled by direct .
recruitment, and 25% by promotion by selection

‘ £rom amongst tne FLUJeCLLUNLSLS UT Uirectorate of
Advertlslng and Visual Publicity, with 5 years'
regular service in the grade (Annexure 'A-T!
of the application refers). Besides, the Projec-
tionists have promotional channel to the grade of
Technical Assistants (Audio Visual Ecuipment) in
the said Directorate, which has a better pay scale
of Bs, 1640-2900 (Annexure 'C-I').

14, That in reply to the contents of paragraph
6(k) of the appllcatTO“ it is submitted that

g .since the provision of promotion of the Projectionists

L to 25% of the vacancies of Exhibition Assistant was

‘ made in the erstwhile recruitment rules for the

 posts of Exhibition Assistant, three of the eligible

Projectionists were promoted by selection on regular
basis to the posts of Exhibition Assistant, and one
of thém is at present officiating as Field Exhibition

: Officer on adhoc basis. These persons have been

| included in the Central Information Service (serial

4 Nose 64,67 and 70 ~* Armevave 'A-TV attached with

| the application refer).

i 15. That the contents of paragraph 6(1) of the
| application are admitted,

16. That in reply to the contents of paragraph 6(m)
) of the application, it is submitted that there is
»;ENILAD\\\no clear vacancy in the grade of Exhibition Assistant
/4)”‘.” ~ Qe

ﬁo \'ﬁﬁnow included in Central Information Service Grade

i t\mar? u\x \{ﬁi\/’

-7 A ED (857

{ %oﬁ i Admn. )f
h L;?JMHI ) |4 . - .

LT j) t provide for filling up of the vacancies by

4,“'};}\_\. : J .

g N 4
. DELEWH

) and, moreover, the revised recruitmerit rules

‘Central Information Service Grade IV posts do

romotipn (Annexure C-II).

w
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17. That in reply to the contents of paragraph
6(n) of the application, it is submitted that the
case for induction of the posts of Inspector of .
Exhibitions, Field Exhibition Officer and Exhibition
Assistant into Central Infowrmation Service/Indian
nformation Service had been under process for years
together, but none of the affected persons, namely

~the projedtiomists; had made any representatidns

earlier against the induction of the posts into the
above service resulting in blockade of their promo-
tional channelss All persons working in the Exhibition
Division of the Dirsctorate had full knowledae of

this induction, Sanction to the upgradation of the

‘posts of Exhibition Assistant and Field Exhibition

Officer with effect from the date the posts were
included in the appfopfiate grades of Central Infofs
mation Servite Group 'B' was issued on 2,5.1985.
Representations were received from the Projectionists
in this regard only in August/September, 1987, that

is only after issuance of the Gazette Notification
regarding induction of the posts of Field Exhibition
Officer -and Exhibition Assistant into Central Informa-=
tlon Service,

8. That inreply to the contents of parzgraph 6(o)

of the appllcatlon, It is submitted that it is not
found possible to keep * their channel of promotion
open to the posts of Exhibition Assistant after
these posts having been included in Central Informa-
tion Service, as the vacancies in Grade IV of
Central Information Service are required to be filled

Py 100% by direct recruitment (Annexure !C—TT! refers).,

xﬂi?. That in reply to the contents of paragraph 6(p)

0f the application, it is submitted that the relief

J ;{.channel of promotion available for the Projec-
Br* tionists in the Directorate of Advertising and Visual

Pub11c1ty in the higher grade of Technical Assistants
(Audio Visual Eqhipmént) in the pay scale of Rs. 1640~



| b
2900, The vacancies in the grade of Technical
Assistant (Audio Visual Equipment) are filled 100%
by promotion by selection from amongst the Projec-
tionists with 7 years of regular service in the
grade., Recently,'three Projectionists have been
promoted to the posts of Technical Assistant (Audio
Visual Equipment). "Shri N.K.Bali was also offercd
this post on promotion which was refused by him
(Annexures 'C=III' and 'C-IV'),

20+ That in reply to the contents of paragraph
6(q) of the application, it is submitted that since
there is a change in the situation after inclusion
~ i of the posts of Exhibition Assistant in Central
»QJ Information Service Grade IV, it is not proper to
continue the adhoc promotions in the grade and,
. therefore, they are bound to be reverted as per the
‘ rules presently in force and as such it is not
illegal, arbitrary and against the provisions of the
Constitution, | |

21, That the contents of paragraph 6(z) of the
- application need no reply,

22, That the contents of paragraph-s 7 and 8 of the
application need no replyd

23, That in reply to the contents of paragraph 9
of the application in regard to the relief claimed
| by the petitioners, it is submitted that in the
. A interest of work, the posts of Exhibition Assistants,
s - Field Exhibition Officers and Inspector of Exhibie-

- tions were inducted into an OIganised service, namely,
/ﬁ¢a§jiz%ﬁ“~ Central Information Service/Indian Information
Lo ,Sx Service as an administrative decision to bring about
Nmyvym(c”i @oro efficiency in the work and for greater

cai gjﬁ'ZEmQ’ ) &lex1b111ty. Such changes are made keeping in view

CRLHL

f the larger public interest and also the benefits

that go to a larger section of employees, -The
applicants cannot Cnallenge this pol¢cy of a’
chernmeﬁt in the present application. The petitioners
therofore are not entitled to get any relief at all

00..7
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in the instant case and the application
filed by the applicants are liable to be
 dismissed with costs.

24 That in reply to the contents of paragraph
10 of the applicatich, it is submitted that tho
petitioners are not entitled to get any interim
relief in view of the facts and circumstances
stated above.

25, That the'contents5of paragraphs 11 to 13 of
the application need no comments,

1 ~ New Delhi,
. Dated 2R Sepf, 1988,

Verification

I, the above named dépodent, do Hereby verify
that the contents of paragraphs 1 to 25 are true
to my personal knowledge, and theseo paragraphs are
believed to Le true on the basis of perusal of
Yecords as well as information gathered. Nothing
material facts have been concealed and no part

of it is false, So help me @nd,

) Lflw\&&i -
A I
f BT ‘(-a_° a‘i‘“‘v"- *
o ® Director "’gé:g%’*
| I identify the deponent who has sigpdd: Me-
/me before/and is personally known to me. |
\:\8*!,.”' o ‘\\\C};& ted Sclermnly effirmed before me Fead
4- AL oxer & expliiped

. ] 1 e
;+ " Notary Public I 0 the deporent
Y ¢ Arpemted by y b

" Deihi Admn.

DLALy
NOT.A Y. PUBLIC DEL v :

i
H

5 crp 1998



Name =f
the post

Technical
Assistant
{audi» Visuval

.

F@SH@B@de

No.
post

B

3

of

)2 (3)

(Non-Minis-

terial)

-8 -~
Classification Scale of  Whether - Age limit
: Pay selection for direct
post or recruitment
non-selection
post
(4)_ .. (5) (6) .
General Rs. 1640-60-~ Seleotion 30 years
Central 2600-EB-75~ (Relaxable
Service, 2300, by 5 years
Gxcup '3’ fer Gort,
(Non- . servants)
Gazetted) ‘

ANNEXURE 'C-I!

Educational and other qualifications
‘required for direct recruitment.

Essential: AHV Matriculation or
. equivalent from a recognised Univer-
sity. (ii) Diploma in Electronics
from a recognised University/Insti-
tution with 2 years' mactical
exerience in handling and remiring
‘of audio-visual equipment like
projectors, P.A. sets, Tape~recorders
and. Record Players in aGovt. Publicity
dem rtment or a privatepublicity
concern. OR 5 years' experience
A@Hm0¢womwv in handling and repairing
of equipment mentioned above in a
Govt, publicity department or a
private publicity concern.

(Qualifications relaxable at
Commission's discretion in case of
candidates otherwise well qualified).

‘Desirable: Knowledge of Hindi,

Attt

continued to next page
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Whether age and  Period of Method of reoruitment, whether In case of recruit-
educational qua- provation, by direct recruitment or by ment by promotion
lifications if any. promotion or by transfer, or transfer, the.
prescribed for percentage of the vacancies grades from which
direct recruit- to be filled by various promotion/transfer
“ment will apply metheds. is to he made.
in the case of _
promotecs, - : -
89 (10) )
Not 2 years By promotion, failing Promotion:
applicable which by direct Projectionists
recruitment. -with 7 years!
reguar service
in the grade.
1

D.P.C.

Circumstances in which

If a DFC -
exists, UPSC isto be consulted o
what is in making recruitment. ol
its ’
composition, ~

2) e 13D

Class II is Hmpswnm@ under the
'UPSC (Exemption from
. consultation)

vwmmswmdwodm' 1958.
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CTSTRY_OF INFORMATION & BROANCAGTING

.,.!',f/./" . . .
ANNEXYRE (L

PRSI gy §

PRIV e

| ) . — 7
NOTIRICATION S -

NpW DELHI, THE 177 FEBRUARY, 1989,

¢,X.8. RULTT, 1969

( INCURPORATIIG AMEHDMIN TS NO . 1 TO 83)

G.5.R, 217 (CIS) t In exercise of the powers conferred

by the proviso to article 200 of . the Constltutinn nf India
] )

and of
Prosident hereby makds the fellowing fuleg, namaly ‘-

e
ca

2o

(a)

o~
.
javi
sV}

e

(D)

)

Aappointnent

(,5
alled fne Lontal informstion Servies Rulesy 2

all other powers enabling him in that behally the

»

.

egse rul

3
SHOFT_TITLE_AND, COMARNCTMTNT : T1

e

.....

DUFIUITIONS ¢ In these rules, unles® the context
ovheorwlse requires :- ol oo

Happroved sefvios" in relation to any Grade meahs

the period or pzriods of service in that Gracde
rendered after selection, according to prescribed
procedule, for long ter . zppolntment to the Grade '

cand includes any perded or pericds during which an

officer would have held a duty post 1n that grade
tut for his belng on leave OT cunerwise not being
avollnble for holding such pos .

"r' L]
(7N

MCommission” means the Unlon Public Service
“Gommlszion g . oL

fe
. PR

Ndepartmental candldate" means -

(1) a person in t*~» Ministry of Tnformation and
Broaddasting or any .5 1is attached ant oube -
oréinats ofilceswho was bolding, cr wonld have
held, but for hi; absehrtas on denntation a auty
pos%, on the Ist Novemder, 1257, and vho 1s
holding, or has a lien. on a daty peat ina = °

_ substantive capaclty at ¥he Commencenent ol these
. Iules 3 ocf : Yo '

 Who has“been declared guasi-permanent {n Auty
©opost oony or priox to-the Ist July, 1957 or .

who 1s el.gible to be declared guasi-permansnts .
C4coa post, on or on any date prior to the Izt
July, 19587y oF.. . - D S

" who was app....-ted to a duty post on.the basls of
aclection by the Commlssion or whose thelcto was

AR

L) ";
{/"\‘”\/‘ Lo
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Dy IWITIAL CONSTITUTION OF THE SHRVICE ¢ (M)The Commission /f%:
ghall consbitute a Sclection Committee with the Chailrman orf Wl
_a Memhar of ihe Commission £3 Drecident and not more than three
renresentatives of the Minigtry of Information & Broadcasting

as Members, to determine fne suitabllity of depaytmental,

candidates for appointment 2 the diff rend grades and to |

sgopare an order c¥ preference tor cach grade for the inltilal
constitubion of the Service; . :

(2 On receipt of the Committee's revort, the C.wmmisslon
ahiall forward its. refoummsndaticons t5 tre Government and soch
Focommendntions may - include o recommenéation that a psrson
considered sul wblg Coxr appolotment to a grade may, iU « 1
cufe tent puml o o oof vacancios are not available in that grade,

be anpeinted tora lower grade j

{3) Vacancies in any prads uhtah remain unfilled after the
renointment of departmental candldates _tzoted under Sudb-rules
L and (2) above shall be fillod by direct recruitmont
tarough the Commission. - :

o O

MALNIANANCT OF TEHY STRVICE & After “ne inltial const ity
n ol thne ssrvice nas been comple.ed sn aceordance with Rule
foturs ‘vacancies shall, subjech %o the provisions contaltned
Rules A, 6B and 8, be £fi1led in the manner-prescribed below:
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(A)  GRADE_ IV |

(4) o 470" Au530 - BB ~20~E50-3#B~25~ 750

(i) troant s |
Vacancies in the grade shall be f11led by dlgect
reoruitiment o Jiie regults of a compe bebive cxanlna-
tion conducied by the Couwslssion in accordance witn
the cducationsl gualifications and age 1imiz
mantlonaed dn Schedlle - 77T and tho scheno of
evanination shich s tc bs Cfnalised in eonsultetion

\ with the Commissici.. | o -

(B) . GRADE._LEL
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(1) Pay B,650-30-740-35-810-FB~35-820-40-2000~ER~
40 1200,
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AR ber ' d - A , I
4 ADy gRADE_ I o | | ' .S
P ~ - ; . " — 2
A (i) Pay Rs.130C{Cth year or under§f59~16oo N V‘_f.mdm“;D;
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' .&: (11) Recruitments

. 411 'vacancies in this grade shall be Tilléd by
K © promotion on the basls of seniority~cum-fitness on
~ the -recommendations of the Departmental Promotion

@ P vy

. V .
PO CUI T,
c — i n .-

; - Commitiee f.om amongst officers holding duty posts S
- in CGrade IT. : ‘ R
) (E} " JUNIOR £DMINISTRLTIVE GEADD 4 S A | ‘-55

Pay Tse 11 N-60-1800 : B o ;, E

[
W N -

£ Roemytoonts- e o v
“ALl the vacahcies 1n this grade shall be filled by"

selection on the basis of the recomendatiohs of a : SR
Departmental Promotion Commitice from amongst officers ' N

©.o hoxding duty posts :in Grade I. , C

Y SMNIOR ATMINTSTRATIVE Gl - | ~ | » -

AR ERIA ARSI SR XX,
k T ¢
EC (1) Pay 5 Junjor Scale : is,2400-100-2000 b
. S , - Benior Scale : Rs,2000~105/2~2250 Y
L@ (41)  BECHULTMINT
. , ' . . i

.- (1) Subfect to the provisions of paragraph (2) below 4
vaeancles 1In the Senlor Administrative Crade (Junior Scale) shall = -
be f1lled by selection on the basis of the recomnirndationg of ' ‘
Departinental Promotion Committee from amongst officers holding

- duty posts In the grade of ¥so1%i.. -60-1200 or any higher grade; :
vacancle.: dn fhe Senior Administrative Grade (Senior Scale) shall . - ?
be Tilled-likewlse by selection from amongst officers holclng -
duty posts in the grade Of Rol&¥)0-100-%00 or any higher grade.

[ A

d , o (2) In case the Departmental Promotion Committes recommends: R
| ~ that no sultaeble offlcer 1s availlable for promotion to the

S Senier Agministrative Grade (Junior Seale) or Senior Administra. .
Live:CGrade (Senfor Spaln), lecruitment to such vacancies shall
b8 wade - 1in consultation with the Commisclon, : v

* As rovised by Notification No.i-42012/3/76-CIS At, 11.3.77. ¢
effective from 1,1,73 (GSR Yo o - C - o N
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the officers yith Lo followtng minimum Length of servige
shall bhe GLipgitleg o promotion to the viritons grodess .

For promotion to © MIutmun 1uHLL CIservice prosciled
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Gras TT

\

5continous approved service

2LInwous approved Service

ont,“noiv.mpprOVed Service

Lon

“ﬂm~n istrativg ;‘ynﬂ"sf continuevs spprove” sarvies
g z
in Urﬂ@“ L

£ Senfopr LiminjstrutiVG* 4 vanprsd COnLLLauous fpproved a@“viﬂ
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Seitdor ﬁiM1l‘°‘?”LiVG 2 years! continuous aprlroved!. service
Qif:& {Eenior Seale) in Seniop ‘f*;nisT"ﬂt“v" rroda
' {Tunter ¢ seale )
Eﬁlpctia Grodn ooyearst! copntine g anprovwo service
‘ T T n T oniop *”;;;fﬁ‘ ve Grade
' {Sen?, o"fh
Frovided that where,dn officer in = particuls» grade 1s
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Juntor hdministrative Grade L //lg’7
{Junior Scale) 1 year 5 ¢

© Grade L 2 yeals

"Grade 1T 2 years

: trade TIT T 2 yeals
. Provided that Gov rament may, at its discretion, eount any

period of service spenl by an orfdcer dn a paqt o UO“tc

carrying sinilay duvles of equivalont or higher respons’ Ibilities,
towards the ﬂ‘ﬂ“w“ 44 pericd 01 probatton in the grade to which
ne was promotad.” :

(3} Tha JDVHlﬂmbPL may in tre case of any officer to whom
qub-rule {1)-and (2) ap p]k, eobend the _aeriod o probatlion in,
ite dlscretlon . R

: ~Puring the period of probation, a member of the Service
wAay Tu 3@0hi;<ﬁ to widerpo such Lraining dﬂd Lo pas: such Lests
a5 tna Gove . mdj, from time to .line, rvn“"ribew )

(5) Lf ‘nt anv tﬁme duwing or at the cnd of the poviod of

probation or. b’ any extension tﬁev,JJ, the Governmc.t is of the *
oninion. that an of Fcer appointed To a glnac on p.obatlion 1z not
4% fop poomo nonk appointment or for revention in service iﬂ ah -
ol ic}ahinb or temporaly capacliiy tne officer may:-

1) I he 4 ampoJﬂv 14 Lhc“o*@ by direct recruitment, be
" discharged from service la that grede, and

{411) 1f he 4y appointed thereto by pxomstiong be reverted
*o the Urﬂ*m‘f"om wk'ch he-wag 80 pro omoted.,
.8 Thp nny amd {neremznts of pay of oifioe"“' on prc‘qtio
shall be ropulated 1n accordance with the riles and orders issued
~4n that hﬁmuLL by. the unvoxamenﬂ from Lﬁmn to time,

£ M3, Pi W*G_Tﬂﬁ POqT Y D“”UT T hui e Thm Governmont mly flléy
in «c neuLbuuttn Wwith uha bumris iony in any grade, a nunbey of
posts pol exceedling 0% of the strength o toat gLadn hy appoint-
ment of officers of State Publicity Orvﬂq‘c ations, Central
vepament Departmenbs, Publiclby ‘V““zjs L;Dno o1 be;ic Sectol
“P*quak*n”", aubonomons bodles under the Central Government,
aeplonalised olr”“? news agencles, and wcv “?3“ g fleme, on

LkvaaLJon Tor s 1 eriod not exccedling 5 yearls as the Government
I 5 g ‘

wmay soeclly mh 1u S0 filked.ﬂhall'.e taken into account
for uhwacmjn ng Lu amber of poats Lo be Tilled by promotion

b
or by Qirect vcﬁwnﬁtmr L :
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S«No, Name

oM NEXURE O A
No, ‘A.12011/6/86-Exh.(A) . 444

- Indi: . -
Directorat%og%rﬂgsggtggiﬁgdaﬁd Visual Publicity

Ministry £ Information and Broadcasting

'B' Block, Kasturba Gandhi Marg,
New Delhi=1, the 6th Oct.,1987,

QRDER

On the recommendations of the Departmental
Promotion Committee, the Director of Advertising and
Visual Publicity hereby appoints the following
permanent Projectionists (cfficiating as Exhibition
Assistants on adhoc basis) to officiate as Technical
Assistants (Audio Visual Equipment) in a temporary
capacity, until further orders:- '

N

Posted at

L SR €T DI ST A S T e

e emrwsa

l. Shri Jaswant Singh Exhibition Division
Workshop, New Delhi
2. Shri N.K.Bali ' Exhibition Workshop,
- A Madras,
3.  Shri S.K. Mahajan - Kit Producticn Centre,

Guwahat i .
24 This appointment will take effect from the dates

‘they take over their duties as Technical Assistant

(Audio Visual).at the places mentioned against them. -
On their appointment as Technical Assistant (Audio
Visual) they will have no claim subsequently on the
post of Exhibition Assistant,

3. They will be on probation for a period of two
'Years which may be extended at the discretion of the
appointing authority,

4.  S/sShri N.K.Bali and S.K.Mahajan will be entitled
to admissible joining time.-

-~

| sd/= (P.S. Herle)
for Director of Advertising & Visual Publicity.

~Copy tosi=

l. Shri Jaswant Singh, Exhibition Assistant, New Delhi -

2« Shri N.K,Bali, Exhibition Assistent,FEO, Lucknow,

3. Shri S.K.Mahajan, Exh. Assistant, FEO, Calcutta

4, JD(BS)/CEO/RO/IE (Shri Aggarwal)/Chief Modeller .

5. JD,RO Guwahati/IE, Calcutta/IE,Lucknow/IE,Madras/
FEO, Lucknow ’

6, A0(Cash)/A0(B.IIT)/Budget Sic./G O8M/TA,Suc./

7. Confidential Assistant?Estt. Section

8. Asstt., Director (OL), Shri K.L.Vasudeva.

9. Personal files of the persons concerned.

10. Spare copies (10)

sd/-

( AL, Datta)
Supervisor
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ANNEXURE 'CIV! AN

No. A,12011/6/36-Exh.(4) /[7
Government of India _ 2

VUirectorate of Advertising and Visual Publicity

‘see0 e

'B! Block, K.G. lMarg,
New Delhi-1, Dated: March 14,1986.

SFFICE ORDER

The order of mromotion to the post of Technieal

Assistant (Audiv Visual Equipment) offéred to Shri N.K. Bali,
a permanentProjectionist officiating as Exhibiti - n Assistant
on adhbec basis vide this Directorate's order of even number
dated 6th October, 1987 is héreby cancelled as Shri Bali

has decliried the prumotion. '

Consequent on his declining the promotion, Shri Bali

forfeits his claim to the post of T.A,(AVE) and he is
debarred for further promotion to the post for a Eriod of

one year.

Copy to:= _—
Shri N.K.Bali, Exh. Ar-tt., FEO, Lucknow
J23(G) /CEC/R
JD, Bangalore/I¥, Madras/IE,Lucknow
AO(Cash/A0(B.I1I)/3udget/GAOLM/TA Section.
Establishment Section/Confidential Assistant
Personal file of Sh, Bali

Reference folder/Order file

Spare copies (10)

2.
3.
4.
S
6.

Te
8.

o sd/-
(s.1. Singla)

~ Deputy Director (Admw)
for Director of Advertising & Visual Publicity

Telni

sd/~ _
(A, C. Datta)
Supervisor



"
£

P

rd

o 4

V .,
e

IV THE CENTRAL ADMNISTRATIVE TRIBUVAL

CIRCUIT BENCH: LUGENOW A

R 0.4, No. 30/88(K)

| | 1988 R !

AFFIDAVIT v

.

me) Herish Chandra and enothaT .. « « « o » ADplicants

HIGH C
ALLAHABAD
'f versus

Union of India and others o+ ¢ o o ¢ oo Ro gpondent s.

REJOINDER AFFIDAVIT

I, NoKe Bali, aged about 4?7 years, son of late gri J.p. PRl
Exhibition Assistant, Field Exhibition 0ffice, Directorate of
advertieing end Visual Publicity, Lucknow, do hereby solemly

affirm snd state as wnder g«

N That the deponent is applicent No. 2 and pairokar of
applicant No, 1 in the above notedl case and as such he is fully

J conversent with the facts of the case.

“

) 2. That the deponent had gone through the counter affidavit

£ilel by the respondent No. 2 end has fully understood the

K came and as sach giving the Parawise reply to the counter sffidavit.
. |

N 3. That the contents of para 1 to 4 of the counter affidavit
E,; nesd no reply. |

-~

4, That in reply to the contents of para 5§ of the counter
affidavit 1t is eubmitted that at one hand the respondant NO.2

deemed it proper to promote the Irojectionist on pdhoc basis,

being feoder cadro, in department's intsrest in the year 1984,
_ which fell vacant as the incumbents of the same were either

'...2...
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o | . |
officiating on adhoo-bagis on higher pqsbé or were o /depntat’:l.m
~ to other departments. But on the other hand ther:esgpmdent
No. 2 d1d not feol it as its noral duty to link up the case of
projecumisc being the feeder cadre to the post of Exniiaition
‘Assistants while recommending their cass fr inductiom in centrel
Information ®rvice. Further it is sibmitted that the post of
projectionists are the feeder cadre to the limit of 25§ of the
vacéncies of Exhibition Aefistants which fact has been adm tted

by the respandent No.2. Therefore it is amply clear that the

v / action of the respmdent No. 2 was projudicial and unjust.

5 That the contents of paralhsi to 11 of the comnter
affidavit needs no reply. .

6e That in reply to the contents of para' 12 of the counter
Af£idavit it is submitted that the old recruitment rules which
provides 25% of the vac&néies are to be filed from the projec~
timists are still in existerice wiich the Tespamdéats have
admittel in para 5 of their comter affidavit., Therefore the
averment that the old reoruitment rules have stand lapsed

on accomt of th® induction of Centrel mfdrmation gervice is

‘ m‘fk‘“’ o @\\ abmlutely wrong. The regpondents have failed to a ttach any
| ~ @ *‘ . documents showing that th® existing sorvice rules have lapsel on
9"‘/@«6} : 3 ; account of the indt;ction of Oentr'alh Mformation grvice. It is
o further eubmtted that in no cmmmication the resmdent No. 2
. - has informed the projectionsits whose was the only cadre which

waé going to be effected conmletely"jn/;n'm:l‘ to sending the
proposal for induction of Exhibition Assistants in gentral

| Informatia Service, to the Ministry. Respondent No. 2 should
have Ainformd the projecticnist who were going to be doprived

of their promotional chennel, This neglect on the part of the

department give a room of suspicion that eny information in
this case may damage the case of induction. It is f urther

003.0
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submitted that any a&dition, deletion or mdification in the

recruitment rules is supposed to be nét.ified in the official

gazetto. but the réSpmdent No. 2 hag adopted a ghorteet route

to achieve its tarzet, reagms best known to the department. It

is further euh;xii:ted that the department never e bothered to

seand a commmicatim to the aféected parties or sent a line

for gazette notification tor scraping the existing recruitment

rules of Exhibition Assistants, It is further submitted that it
¢ wes the duty of the dpartment to keep 25% of the posts of

Exhibition Assistants for deﬁartmantal promotions of projectionists

who were the real claimsnts.

7  That in reply to the contents of para 13 of the comn ter
affidavit it is submitted that with the respandent No. 2,
ther§ is only three posts of Tecinical Assistants, one each at
New Delhi, Madras and Gauwehati against the 42 post® of
p:ojecgionis-t with 7 years of _aerfiee'is entitled to be congidered
for pﬁomtion thrbngh Departmental Promoticn committee under
saniority-cun=gslection baéia. @ce theineeption‘of these
rules about S projectionists wlno had ssrved the depertment

for more than 20 years as projecticnists were benefitted till
date, thb.s mly about 10% projectionists are benefitted during
the past 20 years gnd most of the senior most pro/jectionista

even after more than 20 years of service Xakkexx retired as

projectionistes, This Honourable Tribunal éan eagily a s8es8

the position by reviewing the case of the deponent who hgd

joined the department cn October 5th 1967 snd after corpletian of
| 20 years of blotless dedicated service he was considéred for

promotion to the post of Technical Aéeistant' through pepaertmental

Pi'omotion Comxiittee on the basis of senicrity cum-selection

-~
basis when he wes drawing maximum pay {emeximsk re-revised gcale)

eodes
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and would have not benefitted moniterily ae he ves desired

wb e

to report at Madras. This wuld have caused him doub]_.e establi-
siment end thus a great financial hardship. |

It is further submitted that since® the existing
promoticnal avenuee for projectionists were very meagre, the
recruitment rulea of Exhibitian AB8igtants were changed end a

provision for 254 posts of Exhibition Assistents was kept for

projectioniste for promotion. It is further submitted tiat

the recruitment rules for promotion of projecfionist to the
rost of Teclnical Agsistant with 7 years regulars edrvice in the
cadre was required where-as for promotion to the post of

Exhibition Assistants_,z only § years Serfice 15 reguired. gecondly

after the prcmotion to the post of Technical Aesistant the

further avenues for promotion is blocked whereas Exhibitica

Aesistants post has the further promotional aAvenues to the post

of Field Bxhibition Officer and Mepector of Exhibiticns. Thus

4t 1s amply clear that Gepriving the projectionists for promoticn

to the post of Exhibition AsBistent, which has better promotional
avenues; has no logic and is a harrassment to the incumbents.
It is further submitted that the respondent No. 2 has various

categories which have more than two promotional avenues.

Ay

8. Thet in Teply to the contentsof pare 14 of the cownter
affidavit it is submitted,tmt from this psra itself it is very
clear that the respcndent No. 2 have promoted projecticnists to

the post of Exhibition Assistent en regulsr basis and out of

those three, one is officiating as Field Exhibition officer

Class II Gazetted post on adhoc basie. This shows that the
projectionist of the department has the sbility and capability

to be promoted to the higher post by virtus of experience end

.nature of duty they have to dischargs, when & few peérsons from

'..5..
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projectionist cadre can got induction in (entral mférnation
@rvice then what is the hitch for the department to keep

the channel of promotion open for the proj ectioniat' cadre.

This action of the respendents is @ clear violation of prticle 14

‘and 16 of the Constituticn.
9 . That the ccntents of pere 15 needs no reply.

10, That the contents of para 16 of the cowmnter affidavit

¥ . are denied. It i8 further submitted that there are several

AN

poSts of exhibition Assistents are in existence,

11, That in 1oply to the contents of para 17 of the
counter affidavit it e subm:l.ttéd that it was the duty of the
department to safe-guard the interest of the incumbents and
the deponent to.th& countor affidavit veing the head of the
department, ehe should-hava given a motherly treatment to the
proj ectionist and should not hsve acted as step-mother by
deprj.ving of the avenues of promotion to the pmjectioniat
whose channal for pmmotim to Exhibitions Assistant was

H . gpecifically given to provide tham better promotional avenues,
fay T - It isfurthsr submitted that the glepartmant failed to Send a
commtmicatim or a 1ine in this xegdrd to the effecwd projec- _ .
: tionist, In fact, in not doing so, the espondent No. 2
\\*:» 7/ .’ distroyed the career of a cadre which 18 against the proviﬂioné
of Article 14’ and 16 of the Constitution. Since no official
communication was received, the applicants keep eontinhonsly ‘

aweiting 1t and at last when it was officially appeared, the

applicants sent their representations to review the case but

failed to get favour, When no way out was left the applicants
approached this Hon'ble Court for justice by way of filing
the application,
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12,  That in reply to the cmtents of para 18, it is
submitted that the department ia vorywell in position in keeping
the 25% poéts of Exhibition AssiStents end Field Exhibition
0ffi®rs as Ex-cadre posts for departmental promotions, m the
past also wl_im‘the incurbents of the post of Field Exhibition
Officers end Regional Exhibition Officers wore inducted in centrel
Information Service, the remaining Field Exhibition o fficers
who could not be inducted in Centrel Infomration gervice were
kept as Bx-cadre post in view of the specialised job of exhibitions,
\{ | This happended some time in 196?‘:& or g0 whon Fhe JeS. s)ﬁime'y,, ReR
Dhyani and Mr, S.0. Aggrawal were left over and retired as
Inspector of Exhibitions excopt Mr, Dhyani who died in service.
Moreover the department has the 3 posgts of Exhitition offieera'
- (Olass=1 Gazetted) out of these two posts aife conﬁrolled by
the department and ‘one post of Ex.hibiﬁion otfieer.(ﬁ ,(P!P)/.
wae from Centrel Informtion Srvics Grede=I. Now this has been
relesisnated as Research Officer, Therefore, the departmeant
cannqt ignore the projectionists«who are the great sufferers

due to this induction, They are entitled to get 25% of posts of

"‘"«-J\&,j\ Bxhibition Assistant Tesarved by the department to keep open for
| ; _ E f; \\~ promotion as provided in the Ncuritmt'rules."
f\\@%%*/ 13,  That the cmteats of pam 19 of the comter affidavit are
%@ " if? ({4{‘”{{ denied and in reply thé contents of para 6(P) of the application
. ..»’/K{/’J’ :

are reiterated as correct. It is further Submitted that since
similarly plaéad persons wore inducted in Centrel mformation
'S:vice, the applicants are alsoentitled to get their promotion
and al® induction in Gentrel Information Service, and the
refusal of the promotional avenues on ths basis of gnnexure Nos
5 & 6 resulting into the deprivation of the future career of
the applicants and the same is against the provisions of the
Constitutionel rights. The orders contained in snnexure No. 5 &6

' are non-geaking orders as no reason has given as t0 why the

0ee7en
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fixed quota of 25% providéd vide Annemré No. 1 be not gi_vm to

. the projectionists for promotion t6 the post of Exhibition

‘ Agsistants.

14, That in reply to the contents of para 20 of the
counter affidavit it is Statel that the averment of the deponent
to the comter of fidavit that it is not proper to continue the

adhoe promotion has no force of law.

15, - That the caatents of para 21 & 22 of the cowmter

affidavit need no reply.

16, - That the contents of pare 25 of ths counter affidavit

are danied, It 18 further submitted that the actic of the
respendents regulted mto‘ di'serimmation of thev entire cadre.of
projectioniéts for which they have not given any oprortwmity.
It is farther sbmitted that the Union Public Service Commission
advertised for recruimnt,ror the post in Centrel mformaticn
ser;vice Grade III & IV sometir® in the year 1984 and out of

the depértinental candidates who appearel in the abové examinatien,
meﬁ of them were failed or rejected by the Fublic @rvice

commissim. All of them aré now inducted by way of t,he
L9

“induction w &Ko, By B ok W wmwwmm

O

3 W Thus it wes clear that thﬂse charges wore made

for the ;nterest of a lizgited section of employees whe eitis r
did not face the rogular recruitment in Centrel Information
Service throush Unicn Public Ssrfice Commiséion or appeared
but could not qualify the interviews and thus they choosen to
.get their induction through this shorter and self menipulated
procees'fo:r which the.respondent No. 2 is also a party whe

helped them in achieving their targets.

L 08. .\
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17, ‘That the contents of pers 24 of the comter affidavit

gre denied. The apilicents are entitled to @r thereliefs

claimed by them.
18, That the catents of para 25 needs no reply.

19, That since there i's a clear violation of Article

14 and 16 of the Oonstitution m/as similarly placed persone

are entitled to get promtion and inducticn to Centrel

’ " Duformation Service end eome of them were denied their

o rights when specifically it was provided in the recruitment
rules. The applicaticn of the applicants have merits and

is liable to be sllowel with costs.

DatediLucknow
9‘99 \5)’1988

VERIFI CATIN

I, the ebove named deponent do hereby verify
thet the contents of parasl to 19 of this effidevit are

true to my inowleds®, No pert of it is false ard nothing

{ B 8 I mterial has been concealel. o belp me God.
S e

0, D o
! 6> Dated:Lugknow

I identify the gepanent who
put his signatnre before ma,AMS \9

Advocate :
Solemnly pffirmed before meow D5 -\ —Q9 ‘
an @ go an/pm by the depcnent who is :
identified by Shri Swrendren.P. Advocate,
High Court, Lucknow, I have satiefied by
examining the deponent who wnderstands
its contents which hgve béen readout and

. Sath G- )
' gh C-’)J G ediadd
Lucknow Bricn) Lucknow
W\ 126
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CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD
CIRCUTTY BENCH
LUCKNOW f: I: 3
- FR-seraq,
Coile Application Nel £;$C> ef 1991 .

i1 _ , Applicant,’

Inra

C.éa Neo 30/88(L)

Chaendra and anether Petltiener,

versus

'

f India & ethern

5]
431
e
7
'y
Q
=
é»
b
&)
*

Sl, Ne, Particulars padge Ne,

- s e e
- L -

Lucknow
Dateds

Applicatien for interim
relief 1 w5

Annaexure Ne, 1
Offer of Appointment dated

2048.91

Affidavit.

R L L B N R R S R L PV PRSI PR o - Ty Tach T
[ 3 L L] - * L ] » » L * L 2 - - * - L 4 - [ 4

{ suiffindran p.)

Ceunsel sfer the Applicant,

A ")



CENIRAL ZDMINISTRATIVE TRIBUNAL, ALLAHADAD
L - crreurr Bewen A
. LUCKNOW ,ﬁg§27

U.A. We. 30/88(L)

tant, Field Exhibitien.
: V

1 Vicued.

Breadcasting

N ¥
Ansis

Moo Bali Exhibitien
Office, Directerate of Avertising and

Publicity, . Ministry of Inférmstien and

Luacknow .
Applicant

Inras.

Harish Chandra and anether Applicakl

Unien ef India and ethers. Respendents.
TERTH REL IER

INTEE

APPLICATION FOR

Applicant abeve named raspectfully swbmits
ag unders

That the applicant alengwith ene Harish
¥, .
Hen ble

-~

1.
v
safore this

' a
Chandra fil@ﬁ(ﬂlaim Petitien be
Trivunal against the inductien ef post of
Exhibitien Assistant in Central Infermatien Service,

’ r g ] ) « Co?
new, knewn as Indian Infermatien Service Greup B -

the aferesaid induction eof postewere

. § L
24 That



o

against. the existing service rules for the

\

pest of meu.wmn Asy h,mn'ta, as by means ef
. o wtdah V7 7 ‘
the existing service rules dbivas puhl ished

under the Government ¢f Indis Garet:te Netdficatisn

vide letter He, B- 12014/1/77-85t 1T /Exh(A),

u -

prescribing that 25% eof the posts ef Exhibitien

Assistant shail be filled in by prometien frem

amengst the ;s ts sﬁf the Directerate

wilth five years ef ‘S@I"'Vifi@ im the grade and
the rest 75% be £illed up by way ef direc

racrual tmen G,

"

3, it ls further submlbb

'y

post of Exhibitien Assisten®t is Prejectienist

]

and  the appiicant is

s

~s
&k

confinued wuplievee on

the pest ef Prejsctienis

4, vpat censidering the senierity and
suitability the petitioner was- -premeted against

the departmental quota ef 2 5% es Bxhibitien

Pt

Assistant on adhec basis in the vear 1984 and
since then the applicont &s CONTINUOUSLY
werking en the pest,

5e That by weans eof the afersgaid Claim
petition, the applicant as well as Shri Harish

Chandra challenged the orders af inductien, d.e-

oF
(3
=
{%
[
=

ipdacting the pest ef Exhibitlion AsslistT




the Central Infermatien Service Greus B’

o _
e T - . o —
arngd ng:a.@ ok recruitment has been mmxmm

#he Ciaim of the appiicanty ayainst wheir

fixed queta ef 25% as provided in the existing
servive rules as Prejectienist as well as

Exipibitien Assistant,

Ga ‘Thitthe Counter and Rejeinder Affidavit

nave already been exchanged and the petitien

sit:ing ef the Tribunal the petitien ceuid not

be hefird and dispesed ofy

Peslie party

(N Yhat in the ameantime the

Hee 1 in the claim petitien bhas isgied an

e
b
3
£r
£
=
+
o
&
H
o
=
2
(43}
‘:ﬁ‘
N
d o
g{t
yud
«f
£
=
i3
i
e
[{e]
3

Yadav effering him the pest of Exhibisien

Assistant and he was posted to

which the applicant is con '&iz’m@mly working

fer the last 7 ysars,

A copy of the effer of anpeintment is
being enclesed herewith sz Annexure We, 1. te this

Applilcations

| _
- . )
8. That the applicant has |@prrehension that

in case 8hri .3, Yadav jeins at Lucknew the

w

applicant wilil be revertsd from the pest of




o

Exhibition Assistant te cvihd pest of Prejectlenist
against the ciaim ef the applicant as they

have claimed by means of the claim petdtien

. o ] e v ) ‘ v
that 25% departmental dJueta Lmlemﬁmﬂd to them,ls
be firied frem amengst the departmental candidates

Ras provided in the racruilment rules contained in

i .
Annexure He. 1 ® the claim petltien.

9. That afier the ii‘aém;ti@ﬂ of the post

of Exhibition Assistant in the Central Inforgaiien
Service S recril 'Lzrmn'ifa rul s heve peen framed by

the Gevernment ef India and as per the revised

recruitment rules 100% dirsct recruitment has

been previded and in case this procedure wiil
be allewed the claim of the petitioner weuid

7
beceme infructuous and the appiicant wauld not
get their rightful sightt ciaim as provided
in the Netificatlen centained in Annexure No. 1

e the Claim petition.

10. That ‘sz'inca the claim petitien is penting
before this Hou'ble Tribunal frvmﬁy
111 final decisien of the petitien the
applicants would net be permitted to be disburbed
frem the pest of Exhibitien Assistent as WWeey.. -

c@ntimzusly/\b@@n serving en the post of

Exhibitien Assisant as per recruitment rules .

11,  That the petitiener has als® cressed
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.

‘ -

e
| A
“Go

‘mha wff ciency Bar twice @n L]a scale of

B 425=700 and therezfter in the scele of 1400~

2300 en 10,10,84 and 28,/10.86.

124 Thet by means of appeintment letter dated

21.8,91 which wos issued te tw hri 1ult.c.n

.J:x.noi Tadlav it Was du«acmﬂ that lm sheuld jein
upte 20.9.91 and incase he jeins - the applicant

shall aubematicaily be disturbed by way of
reverting him frem the post ef Exhibitien
Assistent te the post of Prejectienist afier

the continueus service of 7 veers.

Rloutshpreinrrgy: Tespeetikly

13, That the petitiener was prometed on |
uw post ef | ihlblt:%t $5) &s.)isa‘“”* i“: ag &_inst the
fi ol cueta ef 25% as *'wr the l‘br@VlwlﬁJm '
contained in Annm?ur@ Hos 1 _to hma Ci aim. Dr"*u‘t’&in
lhs R

and smcc»lf;aa@ of pmmtmn e 15 S opn t..mu@usJ.y
working en ihe post,

It is, therefore, prayved that this Hen'ble

: ; : .

Tribunal may kindiy be mcasm te issue &
directien o the e ap“mu te parties not to distarb
the petd tiener by way of reverting nim frem the
post of BExhibitien Assistant Ute the pest ef

Prejectienist till the pendency of the Claim patitien

- @n the basis eof the erder issued by epnesite N

party Ne. 1 dated 21.8,91,

Any other erder which this deurg deems

Tl o ‘
£it may alse be i issued. .l/

Lucknew | (sArendran P.)
Do ted (L q-9q) , Counsel fer Ag:a@lican@.
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ITRAL ADMINISTRATIVE TRIBUNAL, ALLAHADAD

AT

AN il

CIRCUTT BENCH

¢
4
:(';.
¢ LUCKRCOW

.;‘_" _ Uodhe We, 30,88 |
sy

Appiicant

Inre

B

Harienh Chandra and ansther

“(;

Petitieners.

valsus

Unien of India and etherw

Respendents.

AFTTOAYITL

TN e it e

I, Woie Dali, sen cﬁ/ﬁ;ﬂrl Jelte Bali,
aged abeut 50 ye
/ciﬁ

Vears Xmsiimpris At pres

myt working
Aol FrEXD
Exhibition Assiscant, isdd/EBxhibition Office,

, . L . Vrenal ‘/
Directorate of Advertising alt Beewd(Pubiicity,

Ministry of Inasrmation and Breadcasting, Lucknew

de hereby selemnly affirm and state on eath as
unders

1,

That the depenent is the applicant Ne. 2

in the Original Applicatien and as such he is

;
fully cenversant with the facts of the casel



™ 2.. . l
A

20 That the de}?@nmnﬁ alengwith one

Harish (":Lj_;tsz?;ra fil@ﬂzclaim petitien befere this
S Hen'ble 'l‘rilaunal' ««;g_zim t the m inductien ef

pest ef Exhibitien Assistant in Central Infermetien

Service _,' new kﬁemrm as Indian Infermatien Service

Greup Bl

34 That the aferesaid inductien ef post

wag against the existing service rules fer
%8s by means
. . Atk

of the existing service rules b Was pubbished

£t
Fr

e pest of Exhibition Assista

undel the Gevernment of India Gazeltte Netdfica=
tign vide ietter Ne, A=12014/1,77-Est II/Exh
(A) prescribing that 25% of the posts of Txhibi-

tion Assistant she.l be fiiied in by premotien

JE—. s o

Directerate with fi.e years of service in the
grade and rest 75% be filied up by way ef direct
recrui tment,

Ha

4, That it is further submitted that/Feeder

pest of Exhibitien Assistant is Pre jectienist

and the mppuixamt: depenent is a cenfirmed

enpLoyee on the pest of Prejectionist,

5 That the censidering the senierity and
guitabil tiy the petitlensr was proms tedl against

the departmental queta ef 25% as Bxhibitien

Assistant en adhec basis in the year 11984 and
‘since then the appllcant is continueusly werking

Y

6. That by mesns of the aferesald claim



deponent : :
petitien the mwpkiwsm® as well as Shri Harish

‘Chandra ckallenged the erders of induction (o

*

inducting the post of Exhibitien Assistant in
the Central Infermatien Service Greup B and Ke

rexle of recruitment has ]a:rm changed 'SLOO“%

Fo

direct recrui “?;:scwm“i:; :Lc;mazarmg the claim ef
applicants against their fixed gueta of 25% as
provided in ihe exishing zervice rules ss

Projectlenist 8s waeil a 5 Bx hibitien Assistant,

7. - That the Ceunter and Rejeinder Atf'.;'nv,ih

wie aiready been exchanged anl the peti tien

- 4s ripe fer final hearing but en acc mnﬁ of nen

si t‘,lng af the Trii un al um potl tle o cguld rm o

ke rd and dispesed of,

-

Toat in L o mumunm

Wo. 1 in the ciaim petitien )
appeintment erder te ene Shri Multan Singh

Yadav effering him the pest ef Exhibitien Asslsbnt
and he was pested te Lucknew aginst which the
applicant is centinueusly werking :E_@:r: the last

i g
7 *)‘:"@c:&r{-}.

A copy of th offer of appeintment has

been enclosed w the applicatien fer interim

. N /

g, - That L:?m applicent hag/apprehension b b

relis=f az Annexure Ned'l

Ve



A%

in case Shri M.8. ¥adav jeins at Lucknew the
depenent _ ’

appkirmwe will be reverted from the post ef
Exhibitien Assistant to the pest of Prejechienist
against the claim ¢f Ut applicant as they have
h——/‘
claimed by means of the claim petitien that

it S

filied frem amengst the departmenial rules

contained in Annexure Ne. 1 to the claim petition)

¥

10. That after the induction eof the pest

Exhibitien Assistant in the Central Infermatien

+h

Service recruitment rules have besn framed by
the Gevernment of India and as per the revised

recrul tment rmales 100% dirasct recreiiment has

been previded and in case this precedure will be

't

allowed the claim e¢f the ,éi@;;ef;nw'w@ulé beceme
O i ™ s deln ” (\-’// X e <1 A
infructueus and the mupEIoxam depenent would net
get their rightful claim as previded in the

Neotifics tien cosncained in Annexure. Ne. 1 te the

\C'l aim petitien.

11. That since Uhe claim petdtien is pending—"
uAL CAh
sh@n, WLLL

befere this Hon'kle Tribuwnas fer
Ffinel hearing/decigien ef the petitien the .
deponent would net be permit el te be disturbed

- - . et s . L ) e /
from the pest of AwkdBiuven Assistant as Ghey

ba by

\ssistant as per recruitment rules,



'

12, That the deponent has aise crossed
the Efficiency bar .wice en the scaile ef ps 425
=700 and tle resfter in the scale of i 1400~2300

on 10.10,88 and 28,10.86.

13, That by means ef appeintment letter

dated 21.8,91 which was issued o Shri Mul tan

Singh Yadav it was directed that he should jein

doged

upte 20.9,91 and incase he joins the smpiizant

deponent shail autematica.iy be disturbed by way
@l revexting him frem the pest of Exhibition

Assigtant te the post ef Prejectienist agter

the centinueus service of 7 yearsy

14, That thed eponent was - pronwited on the
post of Bxhibition Assistant against the fixed

cqueta ef 254 zs per the previsziens contaiaed

in Annexurs Ne, 1 te the Ciaim peititien and since e

.

date of premwiion he is centinueusiy working

@n the posits

15, . That it is expedient in the interst of
justice that this Hen'ble Ceurt mey kindly be
pleased te lssue a directlen the eppesite parties
net tw Cisturk the deponent by “w ay of reverting

him from the post ef EBxhibition Assistant two

the poest of Prejectienist till the pendency of

- the Claim petitien on the basis ¢f the erder

issued by oppeslte party He. 1 en 21.8,9%

- 23 sl

Lucknew - , Reponent

Dra ted & Ié —q-9



Mf ermly affirmes
e f '

dentified by shri {> Q(\/\

Werification g

I, the depenent naned aveve de bhereby
verify that the centents bfthe abeve affidavit
frem paras ’ S [ - are Grue
Iy pelsens. knowiedge and these ef parag —
e L are believed to be true by me., Ne
material has been coneralsd and nething

has been suppressed. Se help me Ged,’

Lacknew )/ Depenent

I identify the depenent wie nas sign

depenent a amoeth on - whoe 4 is

Advecata.
I have satisfied myself by axamining
the d epenent that he understands the contetbts

of this affidaviel

& 0. ARIGN O
OATH CRMoh SSINIGH

‘;@f@rm me, by t_}mk [ (3'—1\/?_




Apmbxure Ne |

P ] Lo i Now PF/ 2080 Jorg ‘
S Government of India ' , J£¥”
Mlnlstry of Informatlan & Broadcastlng

Ngw,,,nelhi,: damdfﬁ 91,08, 91,

¢ ;
‘ v v

q.",a, . hr ' Mult”"ﬂ Smgh Yn&&vimb;'i“ g . “ I B
- Viﬁléqa Nagla, Ef& g27! Ra ’!";L Lo gL
P.0. Yamuna Dfi@vbbfw:~-.%"qfqg S
. Agl* e 282 006. T T I A
A , . - - R P
qubJDCt :~-App01nimeni to. a tempprary pa"“‘ln Junlor '
: . Exadr oF Iﬂdl an In:oxmut;an ublVlCQ, Group BT,
T -:;:.;, . N "3.;",“_'_1.¢q?0|..; ' b ___“‘ , (S
Sj'r§ B :‘;w" ’- VL o ".> . i "‘,V.'v. . ' T\‘t‘ !

R LI \ 1

, Py .n,.'qw . .

Con Y i
- _}Mlgam'diredtéa to: say that on tha recumm@néatlon of" tha
.Undon Publie Sexrvige Cumm ission, the Pampuuonﬁ aubhority an thﬂ
Ministry of In forpation & PhﬁazfthlWU ““pjj off rers.'you a
tsmpqzaryfupp0¢numan in Junign Graua af Lﬂdlﬂﬂ Inyd rormation
vaEvice, Group B! gp una' Fed x»wnr tormg' and m”d1+jmnp

«
[

(R
(l) The postis g, Bs ntr 1 G VAl SCfJ&C (Nun»GazettoJ) and
corries the scale.of. PEY Of B, 1400-40m 160045022350 =
60=2600/y Your dnis pay el A uu'ihuLu in' i QLQA%

Lin. aacmrdanbm Wi th ihh.ruaDQ'dnd ordona LOT tho Govo£n~

mant for thé time Lgson . ford and yoy! Will’ .also .be

“htitled 4o qxaw allowarico at the ratog qdmlss;bla under
and. oub;Lci to- the Condidtlions leid down in rulee and
crderg governing uf Grant of gueh allowanca 1n force

()
fro.n blﬂNB tu LLMU o

(14) Youx nppointmunt 1n LLMPQLQIJ until Futher ordaxa and
Will not.confex any Bt tu pLmenunL whploymont

You will be gn Prﬂbuu?(H P Fwo vonrs froin' the duiu af

Gppointment, The pm**uu-wf pIOL Son ﬁdy he extendead

at. the ancratlun ot the }pp: fepongtharity,” I'f your
_wozk and rw:mm,u:t: duaLuJ the* period ¢rf prbbat;on is wguc

as. to. show thui Cvau ﬂr“‘rflw“vl‘ teshenong an uFflctunt

Jdunioxn Lrade of iiG, Group e Ufflcsr of the service,

you may pe dlschargad Teom the soxvigd forbhwlih arn

Tovertod to 4he. Gubstaniive post, ~if.any,on” Whlch you

may hold lien, During pDrJOd of probatlon, you’ may be
CTequired 4o underges ¢ Uud bLu‘ﬂlﬂh and io pass such tasts |

i

as may ba - ‘Prescribed- Tom-bime" to t;me, failure -to
qualify whlrh may rcndar you llab¢u to be dlschargcd
frum scrvice ; A




Testriction Ou should '
raelie thi’ you & 4 fu facts of your

of Ipdia to take g decision in the matter.a ?E: g$¥:§?2int
.« appqlntmantnshou}d, in that.case,,be-traated 88 cancelled
: andvatfurthar‘communicatioﬁ'Will’bé*éent“fﬁ’you"”if*u on
a Consldar?ﬁiqnaéf.yourérapresenﬁationvituié-deéadsd to
fffar‘you an'§p901njm§nte;aThencfﬁer$ofaappointméﬁt:is
,.gha;§fq§aj-cohdltipn§l’uPoﬁ”your‘satisfying;tha'fequiré~
. Penis listed aboye, and” to your furnishing tg this ..
- Ministry g dec&aration'in"Annaxurséi3tﬁithiégiéttaf'
alongwith your peply j . N T
xi) You wily be required
©in ozdiginglya o

'ﬁbfbiodubé%thaffdfiégiﬁé;¢é£¥ifkcates
N -. JO . . .p‘y(:_\: “{ "_hl‘ . . ,
a)‘DegreB/Diﬁl@maé/Cértificates of edicational PR
‘and other technical qualifications M.Ai(Ge@g) - 1987
b) Certificate of age - -.;.. Diplema in\Mass Media - 1988
c) Certificatos in suppoxrt of being Scheduled ,
Caste/?&%eduled»Tribe ;o ; /
xid) If you accept the offer on the above terms and conditions, “
- you are requested to:intimate acccg?ancq to;this'Miniat;y y
inmediately and latest by _ 20.09,81 B S
failing which this offer wiII B3 treated as Eancellsd. .In
the event of your accsptany the offer, U
"0 Fepomt for duty to . piegq Frlbiiifn Oificer, it T 08
Advertising and Visvel FooTicIEr ! "TasRas '

you hre?instruc%qq

3 T : . S
»a.ml-.mm-—.-«fh‘nmm-—n»—*:&‘KMm"dmnh“hm&ﬁuw‘h‘—mjﬁhwaé-_“

»
: ' 0y.20.0%.81

) ;o . . [wyd AV
H-«-@.—.‘a-.v-s--mmmgqn‘mnmmnwm‘a»wwymmwmmwummmnmmm 5 lewh vy’

A p 4D ount e o s b ke ¥ e

—————————— **Mn—\_-ﬂ“%Nﬁ—-—%%m~c—~-~mhﬂm~~~~v“-mmw“~ o
i 4 RS I . . .
. ps.'4. . N v , .
. . . o
. Yours faithfully,
\
. ¢ . i - )
: J ' "
3 v’ . . -
! R N R . (.;,C{ . .
. R AV - i
' T . . ' ‘
e . N e

o (5¢- D KUMAR) o
| ' ,Unde:uﬁecraﬁarykﬁm‘the Government of India,
3 T Phone : 38 79 ag.

Contdeseod/~ ' e
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,';. ALLAHABAD

¥
¢

CIRCUIT BENCH

LUCKNOW '
[ f-=e-7q

C.M. APPLICATION NO. 2488 < 57 /91

yire .
0.A. Wo. 30/88 é/ |

/

o« vy

Harish Chandra and another Applicants,

‘

versus

Secretary, Minlstry of
Infermation & Breadcasting L
New Delhi and ovhers Regpondents.

Application for taking Supplementary
Rejoinder Affidavit on- record.

L0 IR J
!

. . ’
Applicant respectfully submits as unders

]

5

 For the facgs and reagens stated in the

accompanying affidavit i1t is most respectfully
prayed that the Supplementary Affidavit may kindly
be taken on record.

Any other order which this Hen'ble Tribunal

&

it and preper may alse bes passed.

(surendran P.)

o,
o
Fh

Lucknow A :
ateds f%~§,g( Counsel fer the Applicants.



IN THE CENTRAL PBMINISTE‘%ATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH

LUCKNOW
1”' e .- ) o ’/75
o ; C.M, APPLICATION N o. /91
Inre
0.A. No. 30 of 1988
Iariskg Chandra & ancther Applicants

versus

Secretary Ministry of Information
and Broadcasting Hew Dielhi and :
othexrs : Respondents.

1’

SUPPLEMENTARY REJOINDER AFFIDAVIT ¢F

I, N.X. Bali, aged about 48 years, son
f’) of Shri J.D. Bali, Exhibition Assistant, Field
Exhibition office, Directorate of Advertisement

and Field Publicity, Lucknow do hereby solemnly

affirm and state on oath as unders:

1, That the deponent is applicant Ne. 2 and
' Pairokar of Applicant Ne. 1 in the above noted

case, as such he is fully conversant with the

t i
‘jfﬁ-j facts of the cases
3 ¢ , .

24 That the deponent had gene t‘hr@ugh the

S
‘o' w



RGN

Counv@r Aifldammr filed by Lhe res onﬁent No. 2
and has fully understocd the same and ag such

he had already submitted a Rejeinder Affidavit

before this Tribunal and the same is en record.

3: That after filing the afareaaid Rejeinder
affidavit cextaln developments tcok place in
the department, as the r@sp@ndent N 0. 2 said
in,parégraph.m o. 15 of their counter affidavit
that the case of the applicants could net be
considerad en acceunt of the lack of clear

al

vacancies in the Department.

4o That th@raaftar en 10.4.89, the reamomﬂnnt

HNo.. 3 pr()ﬂl@t@d 7 officers Tﬂ]}ﬁ@ were petmanpnt /
lsegls as

t-//73.5};}"11::ut:J.un &531scants @fﬁiclating on adhaczjgys

Feeld) Exhioition officers on regular mas;s.

A cepy of the oruer passad by respondent
No. 2 en 10;4:@9 is being amhexed herewith as
Annexure No. S-1 to this ﬁffidavit:

Sj That on perusal of the aforesald erder
it 1is seen that thmr@ were vacancies since
198” but f‘rﬂfg%artM@nu 1gnoreﬂ the caze ex.t@e_

iy

.aylng that there was no clear vacancy.

6. That as per the existing recruitment rules,

.....

the applicents are entitled to get 25 par cenb

of thelr uﬁp&;@m@ﬂuﬂlL?ﬁdka for the pest of
3\ the A&“aom*\'
ﬂxhzxataqn Agsis want gnd/&@a@mﬁmaﬁt ig g@rvlna

e




o - -3

. — . ‘ .
o fer the last 7 years as Exhikdtion Assiste ks, s
i st prapared by

d§é[ being in the premotienal lis

the @@par“&meﬁ"‘&, his case has to be congidered by
3 3 " /

the L@ﬁ@@ﬂf ents Ne. 2 fer regular gromo ;..wn en

the post of ::,cuu,.::.s,u,rsn Aaszsw:u, MMEJ‘ 75‘7! 3

}LJ;:LC now [(a/ﬁ /Z\‘

v"emﬁc tioh

Deponent

I, the depenent named above do hereby verify

that tlzf;@ can@auw of paras 1 te 6 of this X
_ affidavit are True o my oW kno Jlmcre. o part

of it is false and nething has been concealed.

So help me God.

Lucknsew L T

. 2a L@G » LC Zl ‘—z\/
I identi fy e deponent whe has signad

befere me.

. 8 L.
o
@leﬁmlv afurn@,»& ]:;c;&ar@ me by Uhe Seponefit

1 /Kam/wr en \/Qp ﬁbr who 1s )
:Ldenuilmd by Shri ‘/W]( MM/{.JW%

ramocate. |l Crerl Lueltgus

I have satisfied myself by @xaminiﬁc’ the

depenent that he u.nd@rs tands the cmnf«smus of this

which h«zvva been explained te him.

affidavit
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sudl Durlicity herek:
istants, efficviaz’

“leld Eniibiti
ikitd Of£i

I .,
‘—\1.- ’

Piel: rom the dees mentiongs

.

with effect from

shri D.K.oar 13-1-1983.; . ¥
hri Geutar Kumer . 2-3-1983 ,

Stri A,T.sotchardani 20-0-1983

Shri Jasbir Singh 2-11-1983

Srhri S,N,Qupta 29-11-1984

v e . Shri NiD.Dalwapi . - . ~u---~1qh6¢1935_-u .

SECTION OFIFICER
foriDirector of Alvtg, & Visual publicity

to .~
The persconsS copgerned,
1B, Calcutts/IE, Armedabad/IE, Maliras/IE, Lucknow,
CE3/RO/IE, New Delhi,
Pdy & mccounts Officer,IRLA Group,Ministry of I4B, AGCR Puildin-~.
¥ew Delhi,
Miristry of IZR(CIS SECTION), Shastri Bhawan, New Delhi.
A0 (Cash)/Buiget Section/GaoeM,
Extablismment Sectiorn/Confidential Assistanw
ersonal iiles,
Reference folder/crder file,
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remains only 34 posts. The pay scale of the posts
of Exhibition Asstt. was:upgraded and 34 posts included

in the appropriate grade of Central Infomation 8ervices

Group ‘B’ vide Ministry of Infommation and Broadcasting

letter dated 3.5.85 after abolli'tion of 11 posts of
Exhibition P&sstté‘ to avoid financial implications

which arose due f:o the upgradation of the post of
Eichibition Asstt. The Central Information Services Rules
1959 have been amended in the year 1986 and the post

of Exhibition Asstt. added in Schedule I to the
aforesaid niles vide Gazetteé Notification dt.28.11.86.

All the incumbents of 34 posts of Exhibition Asstt

have been deélaxed included in the Centrel Information
Service Group 'B* vide Gazette Notification dt. 8.4.88.
Prior to the amendment of rules, 3 persons who were

on the post of Projectionists were promoted to the
post of Exhibition Asstts. Further one of them was
promoted on adhoc basis as Field Exhibition Officer.,

The applicantimade representations after representations

[Rgsw |

but his request was rejected on the ground that 100% ¢
w

'posts are for direct recrﬁits. The applicants moved

an application for interim relief. Prom the facts

it appears that certain posts of Exhibition ASStt.
were in existence when the rules werel amended in the
year 1685. Obviously, sé long as the rules were not
amended, the applicants should have been given the
post. 1If they were given adhoc appointment against the
poSt, they are entitled to be regularised on the sa\i;d

post. 1In this connection a reference hés been made

in the case of Y.V.Rangaish Vs. J.Sreenivasa Rao(1983) 3

SC.;C 284, and Ganeshggaf Rao Vs.State of A.P. 1988 Supp. .

284. These cases and other cases were considered by the
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